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INTRODUCTION 
I. the Chairman, Estimates Committee, having been authorised 

by the Committee to submit the Report on their behalf, present 
this Sixty-ninth Report on the Ministry of Education-National 
Archives of India. 

2. The Committee took evidence of the representatives of the 
Ministry of Education and National Archives of India on the 21st 
and 23rd September, 1968. The Committee wish to express their 
thanks to the ,Secretary, Ministry of Education, Director, National 
Archives of India and other officers of the Ministry of Education and 
National Archives of India for placing before them the material and 
information they wanted in connection with the examination of the 
estimates. 

3. They also wish to express their thanks to Shri S. N urul Hasan, 
M.P.; Dr. Sukumar Bhattacharya, Professor and Head of the Depart-
ment of History, Visva-Bharati; Shri P. K. Karunakara Menon, Pro-
fessor of History, Kerala University; Shri S. A. Ali, Honorary Sec-
retary, Indian Institute of Islamic Studies; Shri N. K. Sinha, Austosh 
Professor of Medieval and Modern Indian History, Calcutta Univer-
sity and Dr. Niharranjan Ray, Professor & Director, Indian Institute 
of Advanced Study, Simla for furnishing memoranda to the Com-
mittee. 

4. The Report was considered and adopted by the Committee on 
the 22nd January, 1969. 

5. A statement showing the analysis of recommendations con-
tained in the Report is also appended to the Report (Appendix VIn). 

NEW DELHI; 
February 17. 1969. 
Magha 28, 1890 TS). 

(v) 

P. VENKATASUBBAIAH, 
Ch4innan, 

Estimates Committee. 



I. INTRODUCTORY 

A. HistoriC!al Baekground 

The National Archives of India (or the Imperial Records Depart-
ment as it was then called) was established in 1891 at Calcutta for 
collecting at one central place all Government of India's records. 
Prior to that every Department of the Government of India used to 
look after its own records and no uniform policy of archives adminis-
tration was either followed or pursued. The activities of the newly 
created Department were limited to collection, cataloguing, classifica-
iion and arrangement of the records. On the transfer of the Capital 
of India from Calcutta to Delhi in 1911, it was -found to be inevitable 
that the Official records should in part or full be shifted to the new 
headquarters of the Government. The building in which the National 
Archives of India is at present housed was comp!eted in 1926 and a 
Branch Office opened there the same year. However, the transfer 
of papers could not be completed till 1937 as the process of transfer 
had necessarily to be slow in order to safeguard against any possible 
damage ~ the papers. From 1937 onwards the records of the Gov-
ernment of India are housed in New Delhi. In 1947 the Department 
was renamed as the National Archives of India. 

1.2. On the 11th March, 1891 Mr. G. W. Forrest was appointed as 
the first Officer-in-Charge of the Records of the Government of India. 
He was an educationist, historical investigator and an archivist. 
He laid the foundation of the National Archives of India and relin-
qUished his office on the 8th March, 1900. Mter Mr. Forrest till the 
15th August, 1947, the Department was headed by eminent archivists, 
-viz., Mr. S. C. Hill, Dr. C. R. Wilson, Mr. (later Sir) E. Denison Ross, 
Mr. A. F. Scholfield, Mr. R A. Blaker, Mr. J. M. Mitra, Mr. A. F. M. 
Abdul Ali, Mr. Singer and Dr. S. N. Sen. Dr. Sen became Keeper 
of Records of Governmpnt of India on 12th June, 1939 and retired as 
Director of National Archives on 31st October, 1949. The designa-
tion of the Head of the Department was changed to Director of 
National Archives in 19+1. Dr. Sen's stewardship of the National 
Archives was marked by a number of activities. It was in December 
1939 that Government of India decided to throw open their records 
to bona fide research students. The preservation Branch of the 
Archives was reorganised and a laboratory started. The training 
scheme in archives-keeping was also started during his tenure of 
office. 



Thus the Department has steadily expanded since its inception~ 
Sir George Forrest is saitl to have started with a modest staff of 9t 
while the present strength of the National Archives is over 350. 

1.3. The National Archives of India is stated to be the largest 
and most well-equipped records repository not only in India but. 
whole of Asic.. It has in its custody almost all the records of the-
Government of India f(i)r the last two hundred years. The regular 
series of records in its custody commence from the year 1748 and 
continue right up to the present time. Lt is the ultimate repository 
of all non-current records of the Government of India and its agen-
cies. Its business is ta cater to the needs of the research students 
and to preserve for posterity one of its most cherished heritages the' 
written records of the country's past. 

Importance 

1.4. The non-current records, kept in the National Archives, are-
essential to the smooth working of the country's administration in 
the same way as memory is essential to a man's day today life. These 
records are, in fact, collective memory of the Government, care-
fully preserved, for its own information. The administration con-
tinually consults these records to recall particular items and the 
National Archives supplies thousands of reqUisitions per year to 
the various agencies of Government. Indirectly these records cons-
titute the most objective source material of history for they reflect a 
very truthful working of entire administration and nearly every im-
portant aspect of the country's life in any given period. They also 
serve as material for historical research. 

Examination by the Estilnuztes Committee 

1.5. The estimates of the Nataional Archives of India were first 
examined by the Estimates Committee in 1957-58 and their recom-
mendations/observations are contained in their 16th Report (Second 
Lok Sabha) which was presented to Lok Sabha in April, 1958. The 
action taken by Government on the recommendations made by the 
Committee in this report, is indicated in their 143rd Report (Second 
Lok Sabha) wruch was presented to the Lok Sabha in December, 
1961. 

Committee on Archival Legislation (Dr. Tarach4nd Committee) 

1.6. In August, 1959 the Government of India (vide Ministry of 
Education Resolution No. F. 6-13/59-A-I0, dated 19th August, 1959) 



appointed a Committee of experts under the Chairmanship of Dr. 
Tarachand to advise the Government regarding the desirability or 
otherwise o"r'making a law applicable to the Archives in India, to 
enquire into the working of National and State Archives and to 
suggest means for improving their administration. The composi-
tion and the Terms of Reference of the Committee are given in 
Appendix I. The Tarachand Committee as it is popularly called 
submitted its report to Government In December, 1960 and is entitled. 
as "Report of the Committee on Archival Legislation." 

B. Archival Policy and Legislation 

1.7. The Committee desired to know whether any archival policy 
has been formulated by Government. In a written note it has been 
stated by Government that "archives, whether they pertain to the 
Union or to the States are governed by executive action or long 
standing usages and practices. Both the Central and State Govern-
ments have framed rules for periodical weeding of records and those· 
that are considered to be of permanent value are maintained in the 
Secretariat and Departmental Record Rooms. The Union and most 
of the State Governments have also set up archival repositories for· 
preserving non-current records." Asked during evidence whether 
the laying down of a well-defined archival policy with statutory 
enactment would not be useful for the preservation, maintenance· 
and public use of the archival records in the country, the represen-
tative of the Ministry stated that "there was a policy which had 
been enunciated through executive orders passed by the Ministry 
from time to time. It lays down the kinds of records that can be· 
acquired and the steps that would be taken to manage and preserve 
them. There is, however, no statutory enactment for the purpose." 

1.8. It has further been stated that in view of the shortcomings 
and lacunae in the present system, the Government of India· 
appointed a Committee on Archival Legislation (Dr. Tarachand Com-
mittee) which submitted its Report in the year 1960. That Com-
mittee inter-alia recommended as follows:-

"(1) Steps be taken to amend the Constitution by making a 
suitable entry in the concurrent list to enable the framing 
of a single Central Law that would take care both of the 
Union and the State Archives. 

(2) Pending the amendment proposed separate archival laws·~ 
be enacted for the Centre as well as each of the States." 



1.9. In a note submitted to the Committee, it has been stated 
that the question of Central Legislation in respect of Government of 
India's records is still under the consideration of the Government. 
This question was taken up in December, 1962 and a summary of 
the salient points to be covered by the proposed law was prepared 
in consultation with the Ministries concerned, the State Govern-
ments and .the Indian Historical Records Commission. It is proposed 
to . go in for legislation in respect of Centr~l Records only' to cover 
management, administration, preservation, disposal and public use 
of records. The proposal is now being examined in all its aspects-
constitutional, financial, etc., in consult::;.tio::l with concerned Minis-
tries and has yet to be approved in principle by the Central Gov-
ernment before a Bill for the purpose is drafted and brought before 
the Parliament. So far as the enactment of State Laws in this regard 
is concerned, that is the responsibility of the State Governments. 
tt is envisaged that State Governments would prepare laws on the 
lines of the Central Law after it is enacted. 

1.10. Asked during evidence why it should take Government 
eight years to consider suitable archival legislation when it was 
recommended by the Committee on Archival Legislation as far back 
as 1960, the representative of the Ministry admitted that the time 
lag was indeed wide because even today Government had not got 
to the stage of introduction of any legislation although the Ministry 
had accepted the need for such a legislation in principle. He further 
stated that there had been difficulties in the way, like having the 
buildings, reorganisation of National Archives of India etc. They 
were having these difficulties since the Chinese aggression in 1962. 
With statutory obligation devolving on the Organisation and the 
Ministry, there had to be certain concurrent facilities available for 
the purpose. The Government felt that while accepting in principle 
the need for such legislation, other concurrent arrangements for 
fulfilling the obligations under the legislation might be made avail-
able before Government proceeded with legislation. Mere enact-
ment without taking concurrent action to fulfil the statutory obliga-
tions would have created a more difficult situation because the 
Central Organisation would not be able to fulfil the obligations of 
the enactment. The representative of the Ministry added that the 
matter had been discussed at the level of the Minister of State and 
had yet to go to the Cabinet. 

1.11. The Committee understand that in U.S.A., U.K. and France, 
the record repositories are governed by statutes. The position 
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obtaining in these countries is stated to be as follows:-

U.S.A . .. ~ ~ 

U.K. 

There is Federal Records Act of 1950. This Act, however, 
is not applicable to State Archives. The Act authorises 
the National Archives and Records Service, U.S.A. to effect 
the transfer from private sources and to accept for 
deposit, materials of any President or former President 
of the United States, of any other official or former official 
of the Government, or of any sources, including private 
individuals or organisations with which the President has 
been associated. 

The first Public Records Act, passed in 1838, authorised the 
establishment of a Public Record Office. It was followed 
in 1877 by another Act which prescribed a procedure for 
the destruction of valueless records,and an amending Act 
of 1898. The recommendation made by the Committee 
on Departmental Records, which was appointed in 1952 
to review the arrangements for the preservation of 
records of the Government Departments led to the enact-
ment of the Public Records Act of 1958. The Act is not 
applicable to country-boroughs or local archives. Private 
records are also outside its purview. 

France 

The decree under which the Archives establishments in the 
whole of France operate is the decree of 21st July, 1936 
which made it obligatory on the part of the administra-
tive agencies to transfer their papers periodically to the 
Archives Nationales or Archives Departmentaux. 

1.12. The Committee consider it unfortunate that it has not been 
possible for the Government to enact necessary archival legislation 
~o far even though th~ Com~nittee on Archival Legislation which 
was specifically appoiI.ted to advis~ the Government regarding the 
desirability or otherwise of making a law applicable to the archives 
of India, had recommended its imperatiVe need as far back as 1960. 
The Committee see little justification for the inordinate delay of 
eight years in this regard. It is normally expected of the Govern-
ment that the recommendations of the Committees of experts, ap-
pointed by them, which are accepted, should be implemented with· 
out delay otherwise the very purpose of appointing expert commit-
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tees is defeated. The Committee is unhappy at the vacillation in this-
matter, and would urge Government to bring forward necessary 
archival legislation at an early date. 

C. Indian Historical Records CC)lnmission 

1.13. The Indian Historical Records Commission was constituted. 
by the Government of India in 1919 as an Advisory Body to advise 
the Central as well as the then Provincial Governments and Prineely 
States on technical matters relating to archives-keeping and scienti-
fic preservation and use of records. The Commission consisted of 
8 members with the Secretary to the Government of India, Depart-
ment of Education as ex-officio President and the Keeper of the 
Records of Government of India as Secretary. In the beginning it 
was purely an official body. Under its revised constitution 
inaugurated in 1941, the Commission underwent a thorough trans-
formation having expanded from a virtually official body into an 
open 3$sociation widely representative of both academic and 
archival interests. An immediate outcome of this development was 
a concerted countrywide move for re-organising on scientific lines 
all public archives in the keeping of the then Provincial Govern-
ments. A parallel project which took shape about the same time 
under the aegis of the Commission was that of a Survey, embracing 
the whole country for taking an accurate census of all records in 
private custody which bore fruit in the unearthing of many valuable 
collections till then unknown or unnoticed. 

1.14. The Indian Historical Records Commission was reconstituted 
in 1965. I,t is composed of a representative of the Ministry of Edu-
cation, three experts nominated by the Government of India, one 
nominee each of the State Governments having an organised records 
repository of its own, representatives of Indian Universities, learned 
institutions, research bodies and leading repositories and 20 corres-
ponding members appointed by Government of India. The Educa-
tion Minister is ex-otJicio Secretary of ,the Commission. The total 
membership of the Commission is more than 100. 

1.15. The Commission's functions are as follows:-

(1) To serve as a forum for exchange of ideas and experiences 
on archival matters between custodians and users of 
archives and to make recommendations to Governments· 
and other bodies concerned; 
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(2). To serve as a forum for discussion on archives in relation 
.. - to historical problems requiring investigation and to hold 

seminars promoting such discusiions; 

(3) To promote the salvaging and use of materials in private 
and semi-public custody in collaboration with universities 
and similar bodies; and 

(4) To publish proceedings and bulletins on its activities and 
other matters promoting its objectives. 

The Commission normally meets once a year. 

1.16. 'rhe Commission has no separate Secretariat of its own. 
The Commission Branch of the National Archives of India attends 
to all secretarial work devolving on the Secretary to Commission 
i.e. the Director of National Archives. The main functions of the 
Branch are as follows:-

(1) Preparation of the agenda for the meeting. 

(2) Compilation of information sought by Members on archival 
matters. 

~ 

(3) Compilation of the proceedings, their editing and publi-
cation. 

(4) Forwarding of the Commission's Resolutions to the Central 
G<lvernment and other bodies concerned and formulation 
of proposals to give effect to them. 

(5) Keeping watch on the implementation of the Resolutions 
and preparation of conspectus of action taken for the 
information of the Commission. 

(6) Arrangement for annual exhibitions on the occasion of 
each session. 

(7) Keeping watch on the implementatio:~ of the Tarachanci 
Committee on Archival Legislation. 

1.17. The Branch comprises at present one Assistant Archivist 
(Grade 1) and one Assistant Archivist (Grade Ir). Its strength is 
augmented when the Annual session of the Commission approach 
and workload increases. 
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1.18. So far as the implementation of the recommendations of the 
CommissioIl are concerned, in a statement furnished to the Com-
mittee, it has been stated as follows:-

No. of Recommen- Recommen- RecommeD-
recommen- dations dations dations 

dations made accepted by rejected by actually 
by the I.H. Govt. Govt. implement-
R.C. since ed 

1960 

I. 35th Ses- 6 2 4 2 
sion, New 
Delhi 
February, 
1960. 

2. 36th Ses- 5 4 1 2 
sion: 
Chandigarh, 
February, 
1961. 

3· 37th Ses- 25 22 3 12 
sions, 
Delhi, 
October, 
1'966. 

4· 38th Ses- 16* 2 Nil 2 
sion, 
Jadhavpur 
Calcutta, 
November, 
1¢7. 

Total 52 30 8 18 

1.19. Asked during evidence whether machinery available with 
the National Archives for implementing the recommendations of the 
Commission was adequate, the representative of the Ministry replied 

·So far National Archives of India has referred only to recommendations to the 
Ministry of Education. 
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in the affirmative. In reply to a further question the representative 
of the Mi1'fi!try stated that there was no Standing Committee to 
review action taken on the recommendations of the Commission but 
the Commission's Secretariat'in the National Archives kept a watch 
over the action that was taken on its Resolutions and that the Com-
mission itself conducted the review annually at its meetings. 

1.20. In this connection the Committee on Archival Legislation 
(1960) recommended as follows: 

"An Advisory Committee to be called the Indian Archival 
Council should be constituted by Presidential Order (under 
Article 263 of the Constitution) to advise both the Union 
and State Governments on all matters connected with 
the management, administration, preservation, disposal 
and public use of records and to coordinate the archival 
activities of the public offices in the country." 

"The constitution of the Council will render redundant all 
other advisory bodies like Indian Historical Records 
Commissic;m ......... " 

1.21. The Committee are given to understand that proposal for 
setting up the Indian Archival Council has been dropped by the 
Government of Lndia. Asked to state the reasons for not accepting 
this recommendation of the Commission, it has been stated in a note 
submitted to the Committee that the Tarachand Committee recom-
mended the establishment of the Indian Archival Council and the 
abolition of the Indian Historical Records Commission. On mature 
consideration the Government of India considered that the abolition 
of the latter which was widely representative of the custodians and 
users of archives and had a hoary tradition behind it was not justi-
fied and would be greatly resented by the world of historians. The 
Commission had to continue independently of the Archival Council. 
In this situation, with the National Committee of Archivists which 
provided a forum for the heads of archival repositories to meet and 
exchange ideas, and the Indian Historical Records Commission which 
provided the necessary liaison between archival}nstitutionson one 
hand and universities and learned institutions on the other, function-
ing satisfactorily, not much was left for the proposed Indian Archival 
Council to do. The Government of India therefore decided that 
since archives is a State subject and since all the important functions 
which could posSibly be assigned to the Archival Council are more 
or less already covered by the proceedings of Indian Historical 
Records Commission and National Committee of Archivists put 
together, it is not necessary to set up Indian Archival Council. 
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1.22. The representative of the Ministry clarified during evidence 
''that the setting up of Indian Archival Council was not rejected 
because of financial implications. He, however, agreed that the 
Indian Archival Council which the Committee on Archival Legisla-
tion had recommended was a somewhat smaller body as compared 
to the L\dian Historical Records Commission. It was also envisaged 
that the Indian Archival Council would have a Standing Committee 
which might meet oftener. But the Indian Historical Records Com-
mission could have similar Committee. It was also thought that 
the Indian Historical Records Commission could be made more 
effective with some improvements. 

1.23. Regarding the replacement of the Indian Historical Records 
Commission by the Indian Archival Council, the Committee on 
Archival Legislation (1960) had stated as under:-

"In recommending the replacement of all these bodies by a 
single central advisory body, whose voice will carry 
weight with aU concerned, we have taken into considera-
tion the past history of each of these bodies as also the 
value which is attached to them by public sentiment. The 
Indian Historical Records Commission, for instance, has 
been in existence since 1919 and one of its functions, in 
addition to those which it has been to organise an annual 
gathering of historians and provide them with an oppor-
tunity to read research papers based on original sources. 
But the Indian History Congress, which is a voluntary 
non-official organisation of historians, provides the same 
opportunities for reading of research papers and in our 
view such a Congress rather than a body primarily con-
cerned with technical matters relating to archives, is the 
proper forum under whose learned auspices such papers 
should be read. We are not aware of any other archival 
organisation anywhere in the world which devotes much 
of its energies to objects having no special bearing on 
archive-work, and we firmly believe that an archival 
advisory body should not encumber itself with non-
archival duties if it is to fulfil its primary obligations in 
respect of 'archives." 

1.24. The Committee are not convinced by the reasons advanced 
1ly Government for not accepting the recommendations of the Com-
mittee on Archival Legislation regarding the replacement of the 
existing advisory bodies like the Indian Historical Records Com-
:mission ek by the Indian Archival Council. In the opinion of the 
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Committee an institution like the Indian Historieal Beeorcb eo.-
mission aeed not be continued simply because it has a long tradi-
tion and its abolition would be resented by the historians. TIl. 
real test of an institution is its utility and the fulfilment of ita 
objectives. The Committee consider that the Indian Historical 
.Records Conunission, as constituted at present, is an unwiedly bod;,. 
and does not appear to be a suitable organisation for discharg:inc 
the functions proposed for the Indian Archival Council recommend-
ed by the Committee on Archival Legislation. The very fact that 
it did not meet for over 5 years i.e. between February, 1961 aai 
Oetober, 1966 s~ms to indicate that it has not been very effecti ..... 
The Committee would therefore like the Government to reconsider 
the recommendation made by the Committee on Arehival LePsla-
tion for the setting up of the Indian Archival Councll. 

1.25. The Committee note that out of 25 recommendations mali. 
by the Indian Historical Records Commission at its 37th SesPoa 
held in Delhi in October, 1966, 22 were accepted and 3 were reject-
ed by Government. Out of these, only 12 recommeadations ha .... 
actually been implemented so far. Again out of the US reeom-
mendations made at the 38th Session held at Calcutta in November. 
1967 only 2 have been accepted and implemented. In the circum-
stances. the Committee are constrained to conclude that the recom-
mendations of the Indian Historical Records CommiSsion are not 
given due importance. The Committee suggest that until such time 
as the Indian Archival Council is constituted a small Stan~ 
Committee from amongst the members of the Indian Historical 
Records Commission be appointed to periodically review the adio. 
taken by Government on the recommendations of the Indian m .. 
torieal Records Commission and suggest ways ad meaJlA for til_ 
speedy implementation. 

D. National Committee of Archiyists 

1.26. The National Committee of Archivists which is a Consulta-
tive Committee, was set up in 1953. It consists of the Directors of 
Archives of the State Governments which have Record Offices. The 
Director of Natio~al Archives of India is its Chairman. The total 
number of members at present is 12, exclusive of the Chairman. 

1.27. The main function of the Committee is exchange of viewl 
in respect of specific archival problems which continuously confront 
archivists in the day to day discharge of their duties. 

1.28. The Committee has held 22 meetings so far. During the last 
three years it held 5 meetings-2 at New Delhi antI one each at 

3011 (ai) I.S.-2. 
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Madras, Calcutta and Bhubaneswar. The number of members whe. 
attended each of these meetings is stated to be as follows:-

I ~ 

18tb meeting 6 
19th meeting 8 
20th meeting 7 
21st meeting 10 
22nd meeting 3 

1.29. The secretarial work of the Committee is discharged by the 
Commission Branch of the National Archives of India.Considera-
tion and implementation of the recommendations is left to the archi-
val repositories concerned. 

1.30. The Committee on Archival Legislation (1960) in their 
Report has observed in this connection as follows:-

"It (National Committee of Archivists) is composed exlusively 
of the heads of the Central and the State Archives, and 
its functions are limited to discussions on problems relat-
ing to archive-keeping and archive-preservation and 
tendering advice on these subjects to the Governments 
concerned. While we agree that archivists in India should 
meet for periodical exchange of opinions and experiences 
which are likely to be useful to them in their daily work,. 
and that one of the objects of the National Committee of 
Archivists, as we have understood them, is to provide such 
a forum, it does not appear to us that the Committee as 
constituted at present is meeting this object adequately. 
We think that with the establishment of the Indian 
Archival Council it will be necessary to redefine the scope" 
functions and composition of the Committee." 

1.31. Action taken by Government on the a'bove observation of 
~he Committee on Archival Legislation is stated to be as follows:-

"The Government of India ordered that the National Com-
mittee of Archivists should continue without any change-
in its functions pending review of its activities by the 
Indian Archival Council, which it was later decided not 
to set up. The Committee is continuing to function a. 
before." 
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1.32. When this question was raised during evidence, the repre-
sentative -ot the Ministry stated: 

"The National Committee of Archivists was composed of the 
Directors of the National and State Archives. They meet 
to exchange experiences. It was not clear why the Com-
mittee on Archival Legislation said that it had not served 
its primary object. The Government did not agree with 
the observation of the Committee on Archival Legislation 
that it had not served its primary object." 

1.33. The representative of the Ministry of Finance added that 
this was only an internal Committee and that it was always good 
in the interest of appraisal and administrative efficiency to exchange 
ideas with others to grapple with the day-to-day problems and see 
how other experts and specialists in similar fields were making 
improvements. She informed that there were also no substantial 
financial implications involved in this Committee. 

1.34. In reply to a question, it was stated that there was a pro-
vision for the National Committee of Archivists for having two 
meeting in a year. One was held just before the meeting of the 
Indian Historical Records Commission and the second was held later 
on, if necessary. The representative of the Ministry, however, 
thought that one meeting of the National Committee of Archivists 
just before the meeting of the Indian Historical Records Commission 
should be quite sufficient. 

1.35. The Committee note that only 3 members attended the 2%nd 
meeting of the National Committee of Archivists. They would like 
the Government to take appropriate steps to make the National 
Committee of Archivists a useful and effeetive forum so that the 
archivists could take advantage of the ideas and experiences 
exchanged during its meetings in dealing with their day to daJ' 
problems. The Committee have no doubt that with the establish-
ment of the Indian Archival Council, the scope, functions and eom-
position of this Committee would be redefined. 

1.36. The Committ~e agree with the Secretary of the Ministry of 
Education that only one meeting of the National Committee of. 
Archivists just before the meeting of the Indian Historical Records 
Commission is sufficient for its purposes and that there is no need 
to have two meetings of this Committee in a year. 



E. The Antiquities (Export Control) Act, 1N7 

1.37. In their report, the Commit~ on Archival Leiislation had 
called the attention of the Government to a very long standing and 
important problem of smuggling of historical manuscripts and docu-
ments ou'~ of the country. Such materials often find a ready market 
in foreign countries and are thus constantly exposed to the risk of 
being exported from the country of their origin. It is commOl\ 
knowledge that many valuable historical collections in the past have 
been removed from the country by foreign scholars and collectors. 
As a result of a persistent demand from the learned public in the 
country during the forties of this century fora legislation to .prevent 
export of historical manuscripts outside the country, the Antiquities 
(Export Control) Act, 1947 was enacted. Experience of the working 
of the Act, however, has shown that the Act in its present form 
does not meet the demand adequately. Lt has a number of short-
comings and loopholes with the result that the country is still being 
depleted of its cultural treasures as before. It may be mentioned 
that during the first Lok Sabha, a private member Dr. Raghvir 
Singh introduced a private Member's Bill in the Lok Sabha for 
amending the Act, but it was ultimately withdrawn on the assurance 
given by Government that they were themselves contemplating to 
bring in a comprehensive measure. 

1.38. The Committee on Archival Legislation (1960) had recom-
mened that, "The Antiquities (Export Control) Act, 1947 should be 
suitably amended to prevent migration and unauthorised export of 
private archives." 

1.39. In a written note mbmitted to the Committee, it has beell 
stated that a Bill to amend the Antiquities (Export Control) Act, 
1947 incorporating in.ter alia, ·the decision taken on the recom-
mendations of the Committee on Archival Legislation regarding 
export of archives was introduced in the Lok Sabha on the 7tlt 
April, 1965, but before it could be moved on to the next stage of 
the legislative process, the Third Lok Sabha was dissolved Asked 
during evidence about the reasons for not bringing forward the 
Amendment Bill when the Bill introduced in 1965 lapsed due to the 
dissolution of the Lok Sabha, the representative of the Ministry 
agreed that normally a Bill which had been introduced and lapsed 
due to the dissolution of the House should have been brought for-
ward when the House was reconstituted. But in this particular 
case several proposals had in the meantime come from various 
Ministries and private institutions for widening the scope of the 
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~ill. An Expert Committee (Committee on Antiquities Legisla-
.on) was constituted by the Ministry to scrutinize these proposals. 
That Comfulttee met on the 18th June, 1968 with Education Minister 
in the Chair. After a general discussion of the various aspects of 
~e Committee laid down certain broad guide-lines for further 
aetailed discussion on the subject and appointed a Sub-Committee 
to make a detailed examination of the issues involved. The Sub-
Committee met on the 3rdand 29th July, 1968. At the latter meet-
ing, the Sub-Committee directed that the tentative conclusions of 
the Sub-Committee be made known to the Members of the main 
Committee and their reactions invited. The Sub-Committee met 
again on the 7th and 14th October, 1968 to consider the comments 
received from the Members of the main Committee. In a note sub-
mitted to the Estimates Committee it has been stated that "the 
Committee on Antiquities Legislation was expected to meet in 
November, 1968 again to consider the recommendations made by the 
Sub-Committee, whereafter the broad contents of the proposed legis-
lation would be communicated to the State Governments for com-
ments, if any, within a specified date. After the comments of the 
State Governments were received and considered, the approval of 
the Cabinet to the proposed legislation would be sought, whereafter, 
the draft Bill would be prepared. Every effort would be made to 
finalise the Bill and introduce it in Parliament before the close of 
Winter Session failing which the Bill would be introduced during 
the Budget Session." 

1.40. The Indian Historical Records CoIIlIIliBsion at its 37th Session 
held in October, 1966. expressed its keen sense of disappointment at 
the inadequacy of the steps taken so far to prevent migration of 
archives and other materials of historical and cultural value to 
foreign countries on the lines recommended by the Committee on 
Archival Legislation and resolved that the Government of India be 
requested to give effect to the Committee's proposal urgently. 

1.41. The Committee note that Government have not as yet been 
able to implement the recommendation made by the Committee OD 

Archival Legislation in 1960 to amend the Antiquities (Export 
COlltrol) Act, 11(7 to prevent mil1'ation and unauthorised export 
.f private archives. It is regrettable that an Amending Bill which 
took the Government about 4t years to introduce in the Lok Sabha 
hi It65 lapsed on account of the dissolution of the House in March, 
1167. Two more years have elapsed since then and yet Govern-
ment are not in a position to bring in an Amending Bill compre-
henSive enough to suit the purpose in view. The Collllllittee would 
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like it to be realised that in the absence of this Amendment Bill, 
valuable records and materials which are OUr cultural heritage and 
are of immense historical value, are being exported from the coun-
try. They hope that in pursuance of the assurance given to the 
Committee the Government would bring forward a comprehensive 
Amendm~nt Bm on the subject at least during the current Budg~t 
Session. 



Y. ORGANISATIONAL SET-UP 

A. Organisational set-up 

The National Archives of India is a subordinate office of the 
Ministry of Education. It is headed by the Director of Archives 
who is assisted by a Deputy Director, five Assistant Directors, an 
Administrative Officer and a Librarian to carry on the work of the 
National Archives. It has been organised into the following five 
main Divisions to d.i.scaarge its functions: 

I. Records, Research and Reference Division.-On this Division 
has fallen a great part of the primary functions of the National 
Archives. It is responsible for the accession of records, preparation 
of lists, supply of documents to research scholars, Government 
agencies, record management, Appraisal and Survey programme, 
etc. 

II. Preservation and Photo Duplication Division.-This Division 
is responsible for the remaining part of the primary duties of the 
National Archives, viz. renovation, air cleaning, fumigation, con-
ducting investigations on preservation 'Problems, photo duplication 
etc. 

ILl. Publication Division.-This Division is concerned with the 
publication of edited texts of historical records, descriptive listing 
of old documents, indexing of records, work connected with the 
'Indian Archives', etc. 

IV. Educational Records Division.-This Division is concerned 
with the editing and publication of Selections from Educational 
Records from 1860 onw.ards. 

V. Oriental Records Division.-Tllls is concerned with the 
calendaring and descriptive listing of Persian Correspondence, 
arrangement, description and listing of private collections in original 
languages acquired by the National Archives and cataloguing of 
Seals. 

Besides the above, the National Archives also has two more 
important DiviSions, namely:-

VI. Library.-It consists of printed documents, old and rare books 
and journals. 

l' 
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VII. Administration Division.-This Division looks after acceu01'7 
and house-keeping functions of the National Archives. 

2.2. The organisational chart of the National Archives is given 
at Appendix II. 

2.3. L.t reply to a question, the representative of the Ministry 
stated during evidence that the Director of the Archives enjoyed 
tae powers of the Head of a Department. His status was that of a 
Deputy Secretary but he enjoyed far more powers. However, when 
the projected legislation comes in, more powers woufd have to be 
vested in him. It would enable him to get necessary support from 
tbe staff. 

2.4. Asked what supervlslon is exercised by the Ministry of 
Education on the working of the National Archives of India, it has 
been stated in a written note submitted to the Committee that super-
vision is exercised through the following means:-

(1) All the new programmes and projects require approval 
of the Ministry of Education/Ministry of Finance/Ministry 
of Works, Housing and Supply and the Planning Com-
mission, before they can be undertaken by the National 
Archives. 

(2) The programme of work in any financial year and the 
expenditure required for it is approved by the Ministry 
of Education/Ministry of Finance when considering the 
budget proposals received from tIie National Archives. 

(3) Quarterly and Yearly Reports on the activities of the 
National Archives of India, and also Special Reports are 
sometimes called on special programmes. 

(4) Occasional visits of Officers of the Ministry of Education 
to National Archives. 

(5) Officers of the Ministry of Education serving on the 
Departmental Promotion Committee and other Committees 
attached to the National Archives. 

2'.5. It has been represented to the Committee by various leading 
experts on the subject, that the working of the National Archives 
leaves much to be desired and that there is. urgent need of taking 
.ecessary steps in this regard. In reply to a question, it has been 
stated that the Ministry of Education is conscious of the fact that the 
National Archives at India is not fulfilling its role completely. The 
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representative of the Ministry admitted during evidence that he was 
not completely satisfied with what was being done. There was a. 
lot more· to be done. 

2.6. The Committee on Archival Legislation (1960) made a 
number of recommendations for reorganising the work of the 
National Archives. Some of those recommendations are reproduced 
Delow:-

(1) The status of the Director of Archives should be raised 
in order to enable him to discharge the new responsibilities 
which will devolve on him under the Central Law pro-
posed by the Committee. The National Archives should 
be raised to the status of an Attached Office. 

(2) The Records and Reference Division should be split up 
into three separate Divisions: (i) Records Administra-
tion-to look after acquisition, arrangement, listing and. 
other ancillary duties; (ii) Research and Reference-to 
take care of all research, reference and other public rela-
tion duties and have also the management of the library;. 
(iii) Liaison and Record Management-to be entrusted 
among others with periodical examination of records out-
side the National Archives premises, their systematic 
review, their regular retirement to the National Archives. 
They will also have to advise the record-creating Depart-
ments on methods of management, preservation and dis-
posal. 

(3) The three independent publication Divisfons-(i) Publica-
tion of Edited Texts and indexing. (ii)Pu'blication of Edu-
cational Records and (iii) Oriental Records Division-
should be consolidated into a single Division. There 
should not be a separate Persian or Oriental Records Divi-
sion. 

(4) All Divisions should be placed in charge of an Assistant. 
Director except that of Liaison and Records Management 
which should be under a Deputy Director. 

(5) The present cleavage between Administration and other-
Divisions, should be removed, and the former should be: 
placed under an Assistant Director with the same experi-· 
ence, training and qualifications as his colleagues of othell' 
Divisions. 



(6) All the supervisory staff, except those in Preservation 
Division, should be merged into one common cadre, sub-
ject to the provision that those who by reason of their 
qualification do not fit in the cadre can be absorbed else-
where. 

(7) The existing multiplicity in the level of supervision should 
be removed as early as possible and the existing three 
grades of Archivists, Asstt. Archivists (Gr. I) and (Gr. LI) 
should be merged in one suitable running scale. Reforms 
on the same lines should be effected in the Preservation 
Division as well. 

(8) The appointees should be selected by the Union Public 
Service Commission on the basis of a written test, after 
which they should be given training in the different 
aspects of Archives-keeping in the National Archives. 
Only on the successful completion of such training should 
an appointee ,be regarded fit for being posted in the 
appropriate Division. 

While the posts in the Archivist's cadre should be filled 
by recruitment the higher posts in the Department may ap-
propriately be filled by promotion of the fittest and the 
most experienced. 

(9) Steps should be taken to do away with the existing multi-
plicity of scales among the manual (skilled or semi-skill-
ed) workers in the Department and to give them a better 
scale of pay. 

2.7. In a note furnished to the Committee it has been stated that 
the above recommendations were considered by the Ministry of Edu-
cation and. it was decided initially in the year 1961 that conside-
ration of these recommendations and action thereon might be defer-
red for the following reasons:-

(1) That the Government should have the views of the per-
manent Director (who was likely to be appointed soon on 
the recommendations of the Committee): 

(2) The Staff Reorganisation Unit of the Ministry of Finance 
had to examine the set-up of the National Archives 
Department from their point of view and the Government 
should have their views also before introducing any 
'change in the administrative set-up of the Department. It 
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was expected that when the Staff Reorganisation Unit had 
.'- ~. examined the Department, they would take into account 

the views of the Committee. 

(3) The ban imposed hy the Cabinet in regard to the creation 
of new posts had not been lifted. 

2.8 It was subsequently decided to take up the re-organisation 
-question after the recommendations had been examined by the 
Internal Work Study Cell of National Archives of India. The Minis-
try of Educ·ation however did not get the report of the Internal Cell 
of the Department despite repeated reminders. Last year when the 

'Staff Inspection Unit took up the staff assessment of the Department 
it was decided to await its recommendations before ·taking up the 
question of re-organisation of the Department in the light of the 
recommendations of the Tara Chand Committee. The report of the 
Staff Inspection Unit is now stated to be under discussion and the 
proposals for re-organisation of the National Archives will be con-
sidered in the near future. 

2.9. The sanctioned staff strength, existing staff strength and the 
staff strength agreed to by the Staff Inspection Unit as on 1st June, 
1968 is stated to be as follows:-

. Sanctioned strength 

Existing strength 

. Strength agreed to by Staff 
Inspection Unit 

Gazetted Non-Gazetted Total 

31 

30 
28 

343 

381 

286 

374 

348 

314 

2.10. Replying to a question, the representative of the Ministry 
'stated during evidence that the Staff Inspection Unit had suggested 
a cut of 60 posts out of the total of 374 posts at the non-gazetted level. 
Discussions were held between the Unit and the Director of Archives 
and subsequently with the concerned Joint Secretary in the Minis-
try of Education and it was felt that 10 posts could be abolished right 
away and that action thereon had in fact been taken. About 19 more 
posts, the feeling w·as that they could be retrenched but further dtl-
cussions were still to be held with the Staft Inspection Unit on this 
matter. The Staff Inspection Unit had suggested some cuts in the 



gazetted staff also which had got to be discussed. The representa-
tive of the Ministry admitted that the repoTt of the Staff Inspection 
Unit showed that there was some amount of non-utilisation of the 
bme of the existing staff. 

2.11. However, in a written note submitted to the Committee, it 
has been si;ated that the proposed heavy reduction in the staff 
recommended by the Staff Inspection Unit would have an adverse 
effect on the present tempo of activity let alone implementing the 
major schemes in a big way, viz. the compilation of the National 
Register of Private Archives, systematic appraisal and retirement 
to the National Archives of non-current records, preservation of the-
large volume of records, microfilming especially of private papers 
which the owners were not willing to traI}Sfer, etc. Apart from the-
drastic reduction in manpower, the loss of trained personnel would 
present a very serious problem, since the field of archives was 
extremely limited and men with experience at different levels were' 
few. 

2.12. The Committee are not at all convinced by the reasons 
advanced by Government for postponing decision on the recom-
mendations of the Committee on Archival Legislation (1960) relat-
ing to the reorganisation of the set-up of the National Archives of 
India and the system of recruitment of staff there. That no deci-
sion has been taken on this important matter during the last 8 years 
fer one reason or the other, indicates that the Government have-
Bot shown a sense of urgency in improving the working of the 
National Archives. The efficiency of an organisation depends 
largely on its staff and struetural soundness. The Committee eon-
sider that most of the defeds in the working of the National 
Archives of India, which have been referred to in the various para-
graphs of this Report and have been admitted by the Ministry of 
Education, are partly due to its organisational and stafling weak-
nesses. The Committee cannot too strongly emphasise the need for 
an early decision in this matter. Tbey hope that with the improve-
ment in the organisational set-up of the National Archives and the 
stafftng pattern, its working will be put on a proper footing. 

2.13. The Committee are surprised to note that while on the one 
und, the National Archives of India is eomplaining about the 
sbortage of staff to carry on its various activities, the Staff Inspec-
tion Unit of the Ministry of 'Finance which went into the working 
of this organisation thoroughly, found a large numJ,er of staff 
slll'plus to its requirements. The Committee are therefore unable 
to &«I'ee with the statement that "the proposed hea-yy reduction in 
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the staft. recommended by the Staff Inspection Unit would haye 
." ~ 

adverse effect on the present tempo of activity, let alone implement. 
ing the major schemes in a big way." On the other hand this 
indicates that while the existing staff in the National Archives is 
not being gainfully utilised, a number of its activities are not being 
properly attended to. The Committee urge that effective measures 
be immediately t~ken in this direction by properly distributing the 
work among the existing staff and by fixing norms of work for 
them. 

B. Building 

2.14:. Inadequacy of office accommodation has been a long standing 
eomplaint of the National Archives. The Committee on Archival 
Legislation ()96() have observed in this connection in their Report 
as followS! - . 

·'A proposal for the construction of an annexe to the building 
has been under consideration since 1945, but it has not been 
so far implemented owing to financial reasons. Further 
postponement of this work will in our view be a measure 
of doubtful economy. The longer the delay the more diffi-
cult and more expensive is sure to become the task of keep-
ing the records at present uncared for even in a reason-
ably good state of repair." 

2.15. In a written note submitted to the Committee the Ministry 
of Education have stated that "in pursuance of the recommendations 
of the Indian Historical Records Commission in 1945 for the extension 
of the National Archives of India Building, a 5-year scheme for con-
struction of a new building at a cost of Rs. 41,03,450 was prepared by 
the Central Public Works Department. The Standing Finance Com-
mittee approved this Scheme in February, 1947. The preliminary 
estimate was, however, examined again and again by the Central 
Public Works Department to give it a final shap~ in the context of 
various new pointe; that were raised subsequently, and revised esti-
mates were sent to the Ministry of Education in May, 1952, October, 
19M and March, 19M!. The final estimate that was received in March, 
1958 indicated the cost of the new building at Rs. 45,83,200 (Rs. 42,33, 
930 works outlay plus Rs. 3,49,299 Departmental Charges @ 81%). It 
was proposed that the technical services wing would be a four-
-storeyed structure whereas the Stack room portion would be six-
'Storeyed and the entire building would be air-conditioned. This esti-
mate, however, did not include cost of air-conditioning and racks. 
A5 it was received in the middle of the Second Plan period, 
the Central Public Works Department was asked to give 
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the Ministry a break-up of the plan and the estimates of the· 
building in question in a way that a compact block could be cons.-
tructed in the Second Five Year Plan at an estimated cost of Rs. 2()' 
to 25 lakhs, and the rest of the Project could be completed in the 
Third Five Year Plan. Accordingly, the Central Public Works De-
partment grve the Ministry the following estimates for the first 
phase of the Building which was to be carried out in the Second Plan 
as well for the remaining extension to be executed in the 3rd Plan:-

Cost of Stack Cost of remaining Total 
Portion extension 

Rs. Rs. Rs, 

Work Out-
!ay 21,9',336 20,36,594 42,33,930 

Depalt-
mental 
Cha,rges 1,81,280 1,68,019 3.49,299 

Total 23,78,616 22,04,613 45,83,229 
Or say 23,78,600 22,04,600 45,83,200 

The estimates did not include any provision for air-conditioning and 
racks. Ministry of Education accorded its administrative approval on 
the 1st November, 1958 to the construction of the first phase of the 
Building at a cost of Rs. 23,78,600 during the Second Plan and also of 
the remaining portion at a cost of Rs. 22,04,600 during the Third Plan. 
The Ministry of Works, Housing and Supply, however, accorded an 
e:lCpenditure sanction of Rs. 21,56,680 plus departmental charges @ 
Bi% for the first phase of the Building in September, 1959. The work 
on the proposed Annexe could not be started as this was included in 
the Secretariat Complex of the Delhi Master Plan which remained 
under the consideration of the Ministry of Works, HOUSing and Sup-
ply. 

In June, 1959, Ministry of Education, also received a preliminary 
estimate of Rs. 25,36,569, for Phase I and II of air-conditioning of the 
Stacks portions of the existing building and of the proposed Annexe. 
Administrative approval was accorded by Ministry of Education in 
November, 1959 to the First phase of air-conditioning of Stacks at a 
cost not exceeding Rs. 12.68 lakhs, expenditure sanction was also 
accorded by the Ministry of Works, Housing and Supply.Rs. 10lakhs 
was worked out as the requirement for providing racks in the Annexe 
Building. 



The scheme for construction of the Annexe Building was included 
in the Third-Five Year Plan and a provision of Rs. 47 lakhs for the 
purpose was tentatively agreed to by the Planning Commission. 
Ministry of Education desired that the Annexe Building should be 
completed during the Third Plan period as the work could not be de-
ferred any longer in view of the great demand for accommodation for 
storing vast accumulation of public records lying in various Central 
Government Offices. 

As a result of certain changes in the design and shape of the work, 
the Central Public Works Department sent to the Ministry of Educa-
tion a revised estimate of Rs. 28,77,100 for first phase of the construc-
tion of the Annexe, against the earlier estimates of Rs. 23,78,600. The-
increase in the revised estimates was due to the provision of pile foun-
dation, electric sub-station, etc. An administrative approval for the 
expenditure of Rs. 28.77 lakhs Was accorded by Ministry of Education 
in July, 1961. The Central Public Works Department invited the 
necessary tenders for the work but suddenly in February, 1963, the 
Ministry of Works, Housing and Rehabilitation, intimated that the 
extension to the National Archives of India Building should not be 
carried out. In view of the pressing need of additional "Stack Wing"-
and other accommodation for proper functioning of the National 
Archives of India, the matter was discussed in an inter-Ministry meet-
ing held in April, 1963 between Ministry of Education and the-
Ministry of Works, Housing and Rehahilitation, when the Ministry 
of Education was requested to approach the Specialist Advisory 
Committee again for reconsideration of their earlier recommenda-
tions in the matter. Accordingly various alternative suggestions-
continued to engage the attention of the Government and the Specia--
list Advisory Group and at its meeting held in August, 1966 the 
following recommendations were made. 

'The proposal of the Ministry of Education for continuing the 
National Archives in the present Building with suitable ex-
tension was considered. After going into the pros and cons 
of the proposal, it was decided to continue the National' 
Archives in the present building. It was also decided with 
the concurrence of the Ministry of Education that the Na-
tional Archives should not be enlarged and that it should' 
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Jbe finished to match the original outlook, by demolishin& 
.the workshop, chinmey and other ugly appearances. For 
the additional requirements in the future, Ministry of Edu-

.cation would take up with the Delhi Administration the 
question of allotment of a site in the Institutional are., 
scuth of Houz Khas.' 

In view of the aforesaid decision, the Delhi Development Autho-
rity were requested by the Ministry of Education for the allotment 
of land measuring 10 acres in the Special Institutional Area, South of 
Hauz Khas, New Delhi. The Delhi Development Authority have since 
agreed to the allotment of land measuring 10 acres in the Special 
Institut:onal area, South of Houz Khas, New Delhi, at the price of 
about 25/- per sq. yard which has to be deposited with the Delhi De-
velopment Authority for taking the possession of the plot in question. 

It was proposed by the Ministry in November 1967 that token pro-
vision of Rs. 5.00 lakhs should be made in the Budget Estimates (1968-
69) to meet the cost of the land and other initial expenditure thereto, 
against the tentative allocation of Rs. 70.00 lakhs for the construction 
of a new building of National Archives of India included in the total 
allocation of Rs. 1.00 crore in the Fourth Five Year Plan. The Minis-
try of Finance {Edn. Unit) informed the Ministry of Education in 
January, 1968 that as the scheme had not been worked out so far, 
nor had it been approved by the Expenditure Finance Committee, the 
making of a token provision will, therefore, serve no purpose. 

The Director, National Archives of India, who was informed of the 
position regarding the allotment of land for the construction of Build.-
ing in Ramakrishnapuram, adduced arguments for reconsideration of 
the matter in regard to the construction of the Annexe in the Centrel 
Vista near the existing building as against the one proposed to be 
built at Ramakrishnapuram. 

Some prominent members of the Indian Historical Records Com-
'mission also approached the Ministry of Education to ensure that the 
Building of National Archives of India is constructed at the present 
site of the National Archives instead of locating it at a distant place. 
In View of this, Ministry of Works, HOUSing & Supply have been re-
quested by the Ministry of Education to review the decision of Speci-
alist Advisory Group for the Central Vista and Central Secretariat 
complex taken at its meeting in August, 1966. This request has recent-
ly been reiterated in a letter sent by Education Minister to the Minis-
ter of State in the Ministry of Works, Housing and Supply. 

2.16. In a Memorandum submitted to the Committee by a leading 
'expert on archival matters, it has been stated as follows: 

" ....... the present proposal of the Government, as reported 
to the I.H.R.C. to locate the Annexe far away from the pre-
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sent building looks any kind of justification. The recOIn-
IILendation of I.H.R.C. that tl;te ~exe should be adj~~ 
to the present ,building, where space is available, should ~ 
given due weight. This would be administratively ~ 
convenient, the place quite central from the point of view 
of scholars. and the measure would be definitely more ec0-
nomical. This is a point which requires the urgent atten-
tion of the Committee." 

2.17. The Committee have been informed during evidence that ~ 
provision of additional accommodation for the National Archives ha:s-
been held up not so much for want of budget provision, but on account 
of objection raised that an Annexe could not be built adjacent to tha 
present building as it would spoil the beauty of the Central Vista. 
The Ministry would like to have a huilding or a series of buildings a.t 
one site where every activity of the National Archives could go on. 
It was for this reason that the MiniStry has requested the Central 
Vista Committee to allow the construction of the Annexe along with 
the present building.· Otherwise, the Ministry would have to build 
either a larger accommodation or spread the activities of the National 
Archives at two places, quite at a distance from one another. 

2.18. The Committee note that the proposal to construct an 
Annexe to the present building of the National Arehives was moot-
ed as far back as 1945, but its construction has not even been stan-
ed. The Committee feel that the delay in this matter has adverse.,. 
affeded the efficient and smooth fUllctioning of the National 
Archives. This indecision on the part of Government has, apart 
from resulting in increase in the estimated eost of eonstruction fro .. 

--_._----
• At the time of factual verification, the Ministry have stated as fol-

lows:-
"The Specialist Advisory Group for Central Vista and Central Secre-
tariat complex at their last meeting has recomm.eilded that if the exten-
sion of the National Archives is found inevitable on the present site, such 
extension may be considered towards north, facing Dr. Rajendra Prasad 
Road. But before the design is processed. the bl'OCk'ing as well ~s the' 
design of the extension should be brought before the Group for its con--
sideration and ,final recommendation. The Senior Architect, incharge or 
the National Ar~hives, would prepare the design in order to process 
the matter further. . 
Accordingly, the Director of Archives has been requested on the 13th 
December. 1968, that 'the design and blocking of the extension may be 
got prepared by the Senior Architect in charge of the National ArchiVe!, 
as desired by the Ministry Of Works, Housing and Supply. 
Apart from the above, the scheme 'Of the construction of the additional 
building for the National Archives of India has also since been approved 
by the Planning Commission for inclusion in the Fourth Five Year Plan. 
An allocation of Rs. 75 lakhs as against Rs. 130 lakhs (proposed by the 
Ministry of Education) has been approved by the Planning Commission 
for this purpose. A reduction in the allocatiol). for the buildin~ arose 
as a result of the overall reduction in the total outlay in the Fourth 
Five Year Plan for the entire Ministry of Education". 

3011 (Aii) LS--3. 



about Rs. 45 Jakhs in 1958 to ~bout RS. 70 lakhs now, has brought 
about a lull in the programme of accession and acquisition of the 
lion-current records of the Government of India by the National 
AnfIives. The Committee would urge that construction of the 
Annexe sfIullld be started and completed without further loss of 
time and with a IleDSe of urgency. 

2.19. The Cammittee note that Government have now agreed t8 
earmark a plot in Hauz Khas, which is at a distance of more than t. 
miles from the present building, for the construction of the Annexe. 
They need hardly point out that the construction of the Annexe at 
Hauz Khas would create administrative difficulties for the institu-
tion and would be inconvenient to the scholars as welI as researchers. 
The splitting of the activities of the National Archives at two places, 
50 far distant from one another would also be uneconomical. The 
Committee, therefore, suggest that the Annexe should, as far as 
possible, be constructed adjacent to the present building where 
space is stated to be available for the purpose. In case it is not 
found practicable to do so, then the feasibility of transferring all 
the activities of the National Archives from the present site to Haus 
Khas may be considered. In either case, the Committee would like 
to stress that all the activities of the National Archives should be 
cencentrated at one place. 

C. Training in Auhives-keeping 

2.20. It has been stated that a formal course of archival traininl 
waa lJtarted by the National Archives in 1942. This course has grOWll 
into a regular course of one year duration over the years. A diploma 
ii awarded to the trainees after the completion of the training. Apart 
from this, the National Archives also provides short-term observation 
courses in various aspects of archives-keeping for those who are not 
iA Ii position to go in for the full term. 

The object of the programme of training in Archives-keeping, is 
to provide trained I!I.rchival personnel for manning official records re-
~itories in the country. The duration of the course is full one year, 
conmsting of the following items:-

(1) Training in principles of Archive Administration. 
C!) Training in the History and Admini~ration of Archives ill 

India and abroad and Development of Indian Administra-
tion with special emphasis on the evolution of archives. 

(3) Practical training in Archive Administration, Calendaring 
Indexing, descriptive-listing and editing of records. Intern-
ship project consisting of a dissertation on a selected re-
cord series. 
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(4) Training in the principles of Preservation and Photo-dupli-
cation as also practical training. 

2.21. Examination (both theoretical and practical) are held at the 
-end 'Of the course and diplomas awarded. For this purpose, there is 
a Board of Examiners with tw'O outside specialists. The number of 
students awarded diplomas during each of the last three years i5 
.stated to be as follows:-

1964-65 
1965-66 
1966-67 

6 
8 
7 

2..22. The minimum qualification required of candidates for admis-
.sion to this course is either a good honours degree or at least a second 
class M.A. Degree in History (preferably in Modern Indian History) 
wm a recognized university. Qualifications are relaxable in the case 
of candidates deputed by the State Governments or Central Govern-
ment. A Selection Com.'l1ittee has been constituted for this purpose 
under the orders of the Government of India. It comprises of the 
Deputy Secretary in the Ministry of Education dealing with National 
Archives of India (Chairman), a Reader or Professor of the Depart-
ment of History, Delhi University and Director of Archives. 

2.2.1. In reply to a question, it has been stated that no limit is pres-
cribed as to the number of candidates that could be admitted to the 
Course. The Government of India awards two stipends of the value 
of Rs. 150/- per month to non-sponsored candidates. Special allow-
ance of the value of Rs. 75/- per month is also awarded by the Gov-
ernment of India to 6 candidates sponsored by State Governments or 
Central Government Departments 'Outside Delhi. A statement show-
ing the number of trainees during the last 5 years is given below:-

S. No. year private Nominees Nominees Foreign Total 
Candidates of the of the studen':S 

Central Slate GoV!. from 
GoVt. & Nepal 
Deptt. of under 
the Colom-
Central bo plan 
Govt. 

I. 1963-64 ~ 1 5 
2. 1964-65 3 3 1 7 
3· 19654> , 2 4 9 
~'J 1966-67 3 I 3 I II 

5· 1967-68 3 -3 4 I II 

Dropped out soon after joining. 
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2.24. As to the employment opportunities for the candidates train-
ed in Archives Keeping, it has been stated in a written note sub-
mitted to the Committee that persons holding the Diplomas in Archi-
Vel ~eeping t~ued by the ~partment could be appointed with profit 
~ ~ Celltral Gov~rrunent Ministries/Departments, and the record. 
~ of Universiti~, big industrial and business concerns etc. 

2.25. Asked as to whether it would not be useful if the candidates. 
after selection to the National Archives and State Archives are given 
training by the National Archives under .this programme rather than 
continuing the present procedure, it has been stated in a written note 
submitted to the Committee that there is already provision for giving, 
training to persons who are deputed by Central and State Govern-
ments. The question of limiting training to persons selected for ap-
pointments in the National Archives and the State Archives has not 
been considered feasible. So far as the State Archives are concerned" 
the matter is the concern of the State Governments. As regards the 
National Archives of India, there have to be basic changes in recruit-
ment policy 'before this could be done, and there have been difficulties. 
in the way. Even if the suggestion is adopted, there would still be 
need to provide trained archivists to non-official bodies such as univer-
sities, business and industrial corporations, etc. 

2.26. In reply to a further question, it has been stated that there 
is no staff in the National Archives exclusively earmarked for atten-
ding to the training programme. Lectures are delivered and practical 
training imparted by the officers of the Department who have special 
knowledge of the subject. No lecturers from Delhi University or any 
other university are invited to the National Archives to give lectures 
to the trainees. The Committee have also been informed during evi-
dence that the course in Archives-Keeping has not been included in 
the curriculum of any university in India. This question was referred 
to the Inter-University Board which made a positive recommendation 
on this for the consideration of the Universities, but the response 
from the Universities, excepting the Universities of Gujarat and Jabal-
pur has not been very encouraging. 

ZZ1. The Committee note that the number of trainees who com-
pleted the~r training in Archives-Keeping and were awarded Diplo-
mas was only 6 in 1964-65, 8 in 1965-66 and 7 in 1966-67. The Com-
mittee consider this number to be very low and feel that the facili-
ties of training offered by the National Archives are not being fully 
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'1ltilised. . They would like the National Archives to make the train-
ing more purposeful and attractive so that more and more trainees 
~me forward to take advantage of these facilities'. The Committee 
also suggest that the desirability of inviting Lecturers of emmflllce 
from Universities and other institutions to give lectures to the 
train~eS may be considered. 

%.28. The ~ttee would also like Government to consider the 
-desirability of including a course in Archives-Keeping in the cuRi-
eulum of various Universities in India in consultation with th. 
University Grants Commission. 

2.29. The Committee further suggest that refresher courses for 
the staff-incharge of the record rooms, various GovernJUent o~ 
-and the archivists employed in the National Archives and State 
Archives should be arranged on a regular basis so as to enable these 
persons to preserve the records properly and scientifically attOrd-
ing to the latest techniques. 

D. Budget 

2.30. In a statement submitted to the Committee, the budgetary 
requirements, allocations and actual expenditure in respect of 
National Archives of India since 1950 have been stated to be as 
-follows:-

year Budget provision Amount Actual 
asked for allocated Expenditure 

I 2 3 '" 
-1950-51 7>45,300 7,20,600 6,27,493 

·(55,00,000) 

1951-52 6,81,400 6,15,900 5,98,536 

1952-53 9,60,100 
·(3,00,000) 

6,53,900 6,36..441 

1953-54 9,84,100 7,93,700 6,66,700 

1954-55 12,32,000 10,50,600 6,89,912 

1955-56 12,36,193 9,51,000 7,13,808 

.Indicates Capital Budget including buildings. 
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I 2 3 4-

I9S6-s1 1I,01,6IS 
* (73A-7,000) 

10,58,000 8,64,117 

1951-S8 14,43,174 13,30,000 8,63,029 

I9S8-S9 17,SS,00':) I4A-I,600 10,20,704-

lPScr60 13,23,600 9,S4-,000 9.42,444 

1960-61 16,08,900 12A-I,300 10,S6,loz 
*(23,78,600) (I,SO,ooo) 

1961-6z IS,7°,300 
*(12,68,000) 

12.42,000 11,3°,528 

1pt;2-6) IS,61,4S0 . 13,36,000 12,24,866 

1963-64 17,34,000 12,82,000 . II,66,381 
*(28,77,000) 

1964-6s IS ,57,000 
*(13,08,000) 

12,24,000 12,S9,868 

1965-66 17,53,000 
*(13,58,000) 

15,96,000 
(40,000) 

14,09,592 

1~67 19A-7,600 
*(19,38,000) 

14,02,000 15,65,289 

1967-68 21,91A-00~ 15,75,000 17,05,391 
*(16,24,000) it- • 

2.3L The amount of foreign exchange required. allocated and actu-
ally utilised. since 1950 has been stated to be as follows:-

Budget Amount Amount sanc-
Year prOVision allocated tior..ed and 

released 

1 2 3 4 

19s0-51 

~951-~ 6,2S1 6,251 6,251 
... _---._-

*hu1icates Capital Budget including buildiDgs. 
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I 3 4 

1952 -53 

1953-54 

1954-55 

IP55-56 24,800 24,800 24,800 

,1956-57 21,200 21,200 21,200 

1957-58 56,000 12,750 12,150 

1958-59 1,19,100 50,700 

1959-60 1,23,500 75,100 .. 
1~1 1,51,700 1,35,000 

~ 

1p61-62 1,01,200 79,200 

1962-63 87,700 62,400 
t 
1963-64 94,200 30,900 12,800 

1964-65 1,03,700 65,200 .. 
1965-66 1,30,200 83,200 .. 
1966-67 3,75,200 8,400 12,000 

1967-68 3,72 ,350 1,15.450 34.400 

2.32. It has been stated that the budgetary and foreign exchange 
allocations did not meet the requirements of the National Archive. 
fully. The items which could not be implemented for lack of funds 
include National Register of Records, Record Management Program-
me, Guide to Records, Repair, Binding and Micro-filming of Records, 
Acquisition of micro-film copies of Indian interest from abroad etc. 

2.33. So far as the expansion programmes during the Fourth 
Five Year Plan are concerned, the Committee have been informed 
during evidence that the items which have been included in the 
expansion programmes are as follows:-

(i) Construction of the Annexe. 
(ii) Setting up of repair and micro-film unit 

(iii) Preparation of National Register of private archives. 



(iv) Record management including appraisal and weeding of 
paper in the record rooms of various Ministries and De-
partments. 

(v) Publication of educational records. 

(vi) Purchase of Carton boxes. 

(vti.) AcquiSition of micro-film copies of records ana rari! bOOks. 

'(viii) Devel~ment of archives in States. 

2.34. For the National Archives, a sum of Rs. 173.03 lakhs bas 
~ recomriu~iided .to the Planning Commission for the }t'ourth Five 
Year Plan.· This is exclusive of an amount of Rs. 3 lakhs proposed 
lor the Centrally Sponsored Scheme of National Register of Re-
cords.· However, there would have to be a limited amount of work 
because of paucity of funds. It was not known whether the amotint 
requested for woUld be made available or not. 

:!.35. So far as the States are concerned, they have been requested 
that the development of archives should be included as a scheme 
in the State Plan which would then be entitled to assistance in the 
same way as other development plans in the educational fields are. 

2.36. Asked during evidence whether any Committee had been 
set up to go into the requirements of each State, the representative 
of the Ministry replied in the negative. However, the Director of 
the National Archives has some ideas about this based on the dis-
eussions that are held in the National Committee of Archives from 
time to time. It would be left to the States after laying down the 

• At the time of factual verIfication, the Ministry have stated as tol-
10ws:-

~'The position is that due to the overall reduction in the outloay of 
the Fourth Five Year Plan of the Ministry of Education, the Planning 
Commission have approved an allocation of Rs. 104 lakhs as against 
Rs. 173.63 lakhs for the Fourth Five Year Plan of the National Archives 
of India. 
In so far as the National Reg,ister of Records is c'Oncerned, the Planning 
Olmmission -have not agreed to make any allocation for this scheme in 
Plll'Suan~e of the decision purported to have been taken by the National 
Development Council that the number of Centrally SponS'Ored Schemes 
ihould be restricted to the barest minimum. Consequent to this deci-
sion, the National Register of Records Scheme which had been runninl 
as a 'Centrally Sponsored Scheme' since 1959, has been transferred to 
the Stares Sector and no budget provision has been made under the 
Annual Plan 1969-'10. The state Governments who were getting grant-
in-aid I,lnder tbe. National Register of Records Scheme will no longer 
be eligible for them and they· will have to meet the expenditure from 
the provision made for 'Development of Archives' under the States 
Plans." 
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policy to frame their own plans for the purpose. The States have 
been informed of the various items of the work which had to 
be attended to. The extent to which the States would go or could 
,go was something which would depend on their capacity to fihd 
funds for it. 

2.37. The Committee appreciate that the allocation of funds to the 
Natidnal Arthives depends upon the availability of resources with 
the Government. The Committee are also aware of the difficult 
foreign exchange position in the coUntry. They, however, feel 
eoncernea tt) note that many of the important items of wotk of the 
National Archives eould not be taken up due to the jiilncity of funds 
~t its disposal as indicated in para 2.31. The Committee suggest 
that adequate funds should be provided to the National Archives 
of India to enable it to discharge its basic functions. 

2.38. The Committee also note the expansion programmes of the 
National Archives for the Fourth Five Year Plan. They hope that 
it would be possible for the Planning Commission to aHM8te 
reqUisite funds for the purpos'e. 

E. Regional Offices 

2.39. The National Archives of India has two Regional Offices-
(me at Bhopal and the other at Goa. 

Bhopal ODice.-The Regional Office at Bhopal was opened ill 
1954 to house the records of the defunct Bhopal State. The question 
of taking over Records of the erstwhile Bhopal State arose because 
the State Government had agreed to hand over to the Government of 
India their record~ from the inception of the Princely State of Bhopal 
to the year 1914 as a national gift. These records, moreover, con-
tained among other things, valuable information on the Mutiny of 
1857 and as such were considered to be of national importance. 

The Organisational Chart of the Bhopal Office is given at Ap-
pendix III. 

It has recently been decided that these records may be handed 
'Over to the State Government in pursuance of the recommendation 
of the Committee. on Archival Legislation. 

Goa Office.-The Regional Office was opened at Goa in 1964. The 
overriding circumstances, which determined the transfer in 19M of 
the Archives of defunct Portuguese Government at Goa to the Na-' 
tional Archives of India was that the Government of Goa Daman 
.and Diu was reluctant to shoulder the responsibility for their pre-
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servation and maintenance for want of funds and it also lacked the-
technical competence to undertake a full-fledged conservation pro-
lP'amme for the Archives as there was no popwar Government in 
the Union Territory at that time. The Government of Goa, Daman 
and Diu is now willing to shoulder the responsibility and a proposal 
for the re-transfer of the Goa Archives to them is under the con-
sideration l'f the Government of India. 

The Organisation Chart of the Goa Office is given at Append~ IV. 

!..(o. The total annual expenditure on, both the Bhopal as well .. 
Goa Regional Offices during each of the last three years hili been 
.tated to be as follows:-

Bhopal Office 

Ooa Office 

1965-66 1966-67 

1,02~95 1,03,278' 1,10,164 

76,958 87,000 99,885 

%.41. The Committee recommend that the Archives at Bhopal 
and Goa should be transferred to the Governments of Madhya Pra-
tlesh and Goa, Daman and Diu respectively at an early date. They 
hope that after taking over the Regioanal offices at Bhopal and Goa, 
it will be possible for the Governments of Madhya Pradesh and 
Goa, Daman and Diu to pay due attention to the preservation, COD·-

BerTation and maintenance of the archives at theSe two places. 



III. ACQUISITION AND PRESERVATION 

A. Acquisition of official reeords 

The main function of the National Archives of India is to acquire 
the custody of all the Central records intended for permanent reten-
tion which are more than 25 years old. It is the sole resting place 
for all central records worthy of permanent retention. So far the 
National Archives has acquired the recordS of about 20 Central 
offices. A list of these offices is given at Appendix' V. 

3.2. It has still to acquire the record holdings of the remaining 
offices whose number is estimated to be 500 or even more. Some of 
the holdings still to be acquired date back to 1854 (for example, 
the records of Director General, Posts and Telegraph), some to 1861 
or so (for example, Geological Survey, Archaeological Survey) , 
aome as far back as early 19th century (for example, Botanical Sur-
vey, Old Calcutta Bank and Bengal Bank). It has been stated that' 
the Department has not the requisite space to acquire the Central 
records. A scheme for an annexe to the building is under the con-
&ideration of the Government. Till the annexe is ready, no large 
scale accession is possible. Further the records in question require 
to be surveyed and carefully appraised before they could be retired 
to the Archives. For this work, the Department has not adequate 
staff. Pending the removal of the above difficulties, the accession 
of records ha" been restricted to (a) collections which are in a bad 
state of preservation or whose owners are not in a position to con-
ierve them, (b) Documents which will fill the gaps in the existing 
collections. Under (a), arrangement is being made to bring in select 
series from Comptroller and Auditor General's Office and the de-
funct Ministry of State. Under (b), effort is being made to acquIre 
records of the Reforms Office, those of former Governor-Generafs 
Secretariat, Survey records of post 1899 and the like. 

3.3. The C"...ommittee have been informed that there has been no 
large scale acquisition of official records for the last 20 years for 
want of space or for other special reasons. Accessions made during 
the last thrP.e financial years, are indicated below:-

Period Item 

• Authenticated Bills, 1965-66 
Survey of India Maps . 
Old documents from detbnct 

17 

Bulk 

122 
20,000 

730 registers 



Period 

196fr6'7 
1967-68 

Ie m Bulk 

ca1t:utta:, Berigal, etc.. 12,500 docwnents 
Banks, 1785-1865. 
Military FinancelFiles, 1~1923 24 

Authenticated Bills, 1966-67 
Foreign Political Department 

records, 1860-1922.; . 

115 
507 bundles 

1,080 volumes. 
---------.-----.. -------. ---

3.4. The records of the Central Ministries and other offices of the 
·Government of India which are awaiting appraisal by the National 
Archives of India were estimated at nearly 176 linear miles of shelf 
space by the Committee on Archival Legislation in 1960. Since 
then the annual accruals have been estimated at the rate of 8 linear 
miles approximately. It is estimated that after due appraisal, about 
one-tenth of these records may find their way to the National 
Archives. 

3.5. Asked whether any criterian for classification of records by 
the Government record creating agencies has been laid down by 
GovernmentlNational Archives, it has been stated that the Central 
Secretariat Manual of office Procedure (1963) lays down main cri-
teria to be observed in the appraisal and retirement of records and 

-these are as follows:-

(i) Purely ephemeral files should be destroyed as soon as they 
are one year old (Para 107). 

(it) Files while being recorded should be classified under one 
of the following 3 categories: 

(1) CLass A.-meaning 'Keep & Print'. This category will 
be allotted to a file in which important questions have 
been discussed or which contains orders establishing im-
portant precedents or general instructions or rulings of 
permanent importance and which are likely to be requir-
ed frequently for reference. 

(2) Class B.-meaning 'Keep but not print'. This class will 
also cover files Which contains orders and TiiStiUctiOfis, 
etc., of permanent importance but which are not likely 
to be required very frequently for reference. 

(3) Class C.-meaning 'qestroy after a specified number of 
years'. This Class will consist of files of secondary im-
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portance which are required to he preserved for a limited' 
period but need not be retained thereafter. 

(iih Recorded files which are more than 3 years old should be' 
retired to the departmental Record Rooms (Para 111). 

(iv) Recorded files not reviewed earlier according to the De-
partmental Retention Schedule should be appraised at the 
end of the 5th, 10th and 25th year of their life (Para 114). 

The last review will be made in association with the representa-
tives of the National Archives. 

(v) Recorded files duly appraised at the end of 25 years should 
be transferred to the National Archives duly listed in the 
manner prescribed. 

(vi) Departments are reqUired to issue detailed Office Orders 
prescribing periods for which files relating to specified 
subjects should be preserved. A general directive for the 
preservation of rec.ords of 1;listorical value is also containeQ 
in Para 108. Files containing papers of the following 
types, which have a definite historical value, should in-
variably be preserved:-

(1) Original of Despatches from and to the former Secre-
taries of States; 

(2) Holograph & autograph letters and original of the Notes 
of the former Viceroys and Governor General, former 
Members of Viceroy's Executive Council, the President, 
the Prime Minister, the Ministers, the Commander-in-
Chief and other eminent personages on important. 
matters. 

(3) Original papers containing discussions of important. 
principles and questions of policy. 

(4) Original papers relating to Legislation enacted by the 
Centre. 

3.6. As to whether the present procedure for appraising and re-
tiring of records to the National. Archives is working satisfactorily, 
it has been stated that Records which have completed 25 years of 
life are not being retired to the National Archives of India after' 
appraisal in the manner prescribed in a routine way. The reasons 
for unsatisfactory working are as follows:-

(i) In the case of most Ministries, it appears that there are 
no units staffed by trained archivists for the appraisal 



of records in a continuous way as and when records attain 
their 25th year. 

(ii) The National Archives of India which is to examine re-
cords jointly with the Ministries have not also been pro-
vided with the necessary staff to undertake the work. 
The Small Unit that is in existence at present is only a 
token one. 

(iii) The National Archives of India does not now have space 
to receive records on a large scale. This can be done only 
after the Annexe is built. 

3.7. According to a note furnished to the Committee the Tarachand 
Committee were impressed with the importance and maJnritude of 
the problem of records management and the duties imposed upon 
the National Archives of India in this respect. They recommended.' 
for this specific purpose the appointment of an officer of the Depart-' 
ment not below the rank of a Deputy Director, and of Liaison Offi-
cers (Archivists) to work under his guidance. It has been men-
tioned that this staff has not been sanctioned, and as such no 
programme could be chalked out or any Significant work undertaken. 
Unless qualified senior staff as recommended by that Committee is 
sanctioned, it would not be possible to make any progress. 

3.S. It has been stated in a Memorandum submitted to the Com-
mittee that, "In principle, all official records of permanent value 
should be retired to the Central Archives after they have ceased to 
be of current use to the administrative wing. It is understood that 
the Government of India has laid down that all records which are 
more than 25 years old should be sent to the National Archives, after 
due a{::praisal by the latter and the Administrative unit concerned. 
It is clear from the proceedings of the Indian Historical Record 
Commission that the work being done, both at the level of the Minis-
tries and the National Archives, is quite meagre. Two things seem 
to stand in the way: (a) The National Archives is in no position to 
receive fresh acquisitions, and the proposal to have an Annexe, 
mooted years back, is yet to materialise. (b) Adequate machinery 
has yet to be set up in the Ministries and the National Archives to 
·cope with this gigantic task. 

3.9. Asked by what year all the records would be acquired taking . 
into account the present rate of their acquisition, the representative 
-of the Ministry admitted during evidence that it would take a very 
long time taking into consideration the present rate of their acqUisi-
tion. But when space was available, the rate of their acquisition 
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could be accelerated. In reply to a further question, the representa-
tive of the' Ministry stated that no time limit or target has been. 
fixed for the acquisition of all the records. But the records must 
be acquired as speedily as possible. 

3.10. The Ministry have admitted that there were some records 
.available with various MinistrieS!/Offices which have been thrown 
open to the public but have not been transferred to the National, 
Archives. They have stated further that no census has been taken 
·of such records. They, however, agreed to the suggestion that these 
records should be transferred to the National Archives on a priority 
basis. 

3.11. The performance of the National Archives in the matter of 
,acquisition of non-current records of Government departments whicla 
is its primary function has been poor. It is' surprising that so far it 
has acquired the records of only about 20 out of more than 508 
-Central Offices. The Committee note that even the acqUisition of 
records of these 20 offices is far from complete and uptodate. They 
regret that even after the Committee on Archival Legislation (1960) 
focussed attention on this problem and emphasised the need for 
immediate action in this regard, nothing concrete appears to have 
been done so far in the matter. According to Government's own 
admission, there has been no large scale acquisition of official records 
in the National Archives during the last 20 years. That neither the 
(:oncerned Ministry nor the National Archives took any effective 
measures to improve the position in this regard is regrettable. Th. 
Committee need hardly point out that if the problem of acquisitio. 
"of Government records is not tackled speedily and in right earnest, 
it will become more and more difficult with the passage of time as the 
volume of records created by Governmental agencies is increasing 
tremendously year by year. Moreover the non-acquisition of records 
by National Archives which have long since become due for retire-
ment exposes these records to the risk of damage by insects and 
vagaries of temperature and humidity in Government record rooms 
where adequate facilities for their scientific preservation may not 
"be available. It also results in depriving the research scholars from 
using them for their research work. The Committee would therefore 
stress the imperative need of taking effective measures for the 
acquisition of the Government records as early as possible. They 
would like the Government to draw up a phased programme so as to 
-ensure systematic acquisition of these records by the National 
Archives. In this connection, the Committee suggest that the 
National Archives should acquire those records on a priority basis 
'which have been thrown open to the public but have not been trans-
ferred to the National Archives so far. 



As regards paucity of space, the Committee have already recom-
mended the construction of additional accommodation for the' 
National Archives in paras 2,18 and 2.19 of the Beport. 

3.12. The Committee further recommend that till such time as 
the NationRI Archives is in a position to acquire all the records of 
t~e Central Gqvenunent offices, it sholJ.Jd be ensured by the Ministries 
concerned that the permanent records in possession of the various 
offices are properly housed and well.preserved. The feasibility of' 
creating record facilities in the Ministries concerned for the interim 
¥Jlkeep and maintenance of the records may also be examined with 
a view to keep them in a sound state of preservation pending their' 
retirement to the National Archives. 

B. Record Management, Survey and Appraisal Programme 

3.13. The Record Management, Survey and Appraisal Progr.amme, 
which was recommended by the Committee on Archival Legislation 
(1960) was accepted by Government in 1962. Under this programme 
the National Archives is (1) to undertake a detailed survey of the 
existing record holdings of all the Central Departments and offices, 
to ascertain their nature, range, history, internal arrangement, and 
state of conservation; (2) to locate with the help of the owning 
agencies concerned the missing and the interpolated records, to get 
them rearranged according to their original order; and listed and 
indexed properly; (3) to collaborate with the owning offices in the 
appraisal of all their records as soon as they reach their 25th year; 
and (4) to tender advice on record-management. 

3.14. The Programme was launched in July, 1962 with the help 
of a small unit (one Archivist and three Assistant Archivists) by 
withdrawing staff from other Branches of the National Archives. 
This Small Unit is stated to be quite busy with the appraisal of the 
large volume of records transferred to the National Archives in pre-
vious years without prior scrutiny. Besides appraisal of the records: 
of Ministries, whi.ch are keen on transfer of special category of 
records, is also taken up. The progress made so far is as follows:-

No. of files examined-86.266 
No. of files retained-12,742 

3.15. Asked about the quantum of work which was still to be 
done in this regard, it has been stated that the work involved is 
stupendous and it has been possible to deal wi,th only a small fraction 
of the total amount of work involvE:'d. The Committee on Archival' 
Legislation had calculated the total holdings of the Central Minis-
tries and other offices of the Government of India at 176 linear mites 
of shelf space. Since then tht:' annual accruals have been made at: 
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"the rate- of 8 linear miles approximately. The total holdings would 
ibe thus in,·the neighbourhood of 240 linear miles approxhnately. 

3.16. Asked whether any phased programme has been drawn up 
for appraising the recods of various Ministries and other Govern-
'ment offices, the Ministry of Education han replied in the negatIve. 

3.17. In reply to a question, it hr,s been stated that the National 
Archives of India p:-rrposed creation of two posts of Archivists for 
'the Re('ord Management Programme in their budget proposals f(¥ 
1963-64. However, due to the acute financial stringency obtaining 
at that time, the proposal was not accepted by Government. The 
National Archives again proposed creation of these posts in their 
budget proposals for 1967-68, but Government did not agree to make 
any provision for these additional posts until the staff requirements 
of the National Archives of India had been examined by the Staff 
Inspection Unit of the Ministry of Finance. 

3.18. The Committee have been informed that this Programme 
has been included in the Development Schemes of National Archives 
'Of India for the Fourth Plan period. A provision of Rs. 3.77 lakbs* 
'has been included in the Draft Fourth Flan for the Record Manage-
~lp.nts Programme for the foHewing posts:-

l~t year-One additional Unit of one Archivist and three 
Assistant Archivists 

2nd year--One more Uni' <,':lJ 2 LoWer Division Clerk~ and 
tyDists. 

3rd year-One more Umt, 
4th and 5th year-The str it st! ggested for the ~rd year is to be 

continued. . 

319. If the above staff is sanctioned, the work of co-ordinating 
th€ work of appraisal and record management in the Ministriec; can 
'be takp.n up in earnest by the National Archives. 

3.20. The Committee are constrained to observe that no progress 
has been made so far in the programme of Record Management, 
Record Survey and Appraisal. They regret to note that even though 
1he Government accepted the recommendation made by the Com-
mittee on Archival Legislation (lSSO) in this regard, they have failed 
to take effective measures to implement the same. The small token 
'UDit· which was set up in 1962 for this work, has not been able to 

• At the time of factual verlfication, the Ministry have stated as 101-
lows:-

"Against the provision of Rs. 3.m lakhs for the scheme of the Re-
cords Management in the Fourth Five Year Plan, this Ministry subse-
quently suggested enh'Clnced provision of Rs. 3.flO lakhs and this provi-
sion has since been approved by the Planning Commiss'ion." 

3 0 II (Aii) LS - 4 
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achieve anythiq, as it .~ bema ltusy with the appraisal of r~ords 
already in the custody of the National Archives. It is unfortunate 
that neither the Government sanctioned the staff demanded by the: 
National Archives for this purpOSe from time to time, nor the: 
National Archives itself tried to find requisite staff for ·tJUs WOl'k. 
from Gut of the their existing strength wllich was sUbsequenGy found 
to be wader-utilised by the Staff Inspeetiea Unit and out of whim 
51 .... were declared surplus. It appears that both the Ministry 
.. tiW National Archives did not attach to this matter the import-
ai,tce ..... i~·. de&en'~d. Considering th~ vol1llllinouS recor;ls requir~: 
ing. appraisal W1IWt are estimated to be in the neighbourhood or. 
Z40 linear miles, ., ig Ilecessary that a, phased p'rogJ,'amme for th~; 
completion of this work over a period of time should be prepared as:.' 
early as possible and necessary staff deployed for the purpose. . Th~ , 
Committee need lulrdIy point oui that appraisal of records in time. is . 
eSsential for prop~ -acord management as it serves a twofold ~ur~ 
pose-it helps in the weeding of unwanted papers resulting in sav_ 
elf space on the one hand, and in the proper preservation of perDia-
AMit valuable reconts OIl the other. The Committee urge that- no· 
fIIriiIer time should be lost iB drawing up 9. phased programme for-
apprais~l as suggested .... ve and implementing the same in right 
eal'lleSl. 

C. Acquisition of Private Records 

3.21. The importance of private archives has been described by 
the Committee on Archival Legislation in the following words:-

"DurtDg the last few decades the value of 'private archives" 
'as source material for study of history has been increas-
ingly realized by historians. In IntHa also there has bsen 
a growing demand on the part of researchers for such 
papers .. It does not requ're to be emphasised that the' 
history of a country may be better reflected in the papers 
of a great family 'Or a private institution than even in the· 
records of a government department. They quite often 
throw light on obscure aspects of government business. 
and help to explain subtle influences that might have· 
been responsible for the making- of government policies 
effecting important national issues. For a study_of eco-· 
nomic and social history 'private archives are intiispens-
able. In view of their value it is necessary that allpossi-
ble steps sh~ld be taken for their preservatiqn and for 
making them accessible to researchers of all cla&ses..'~. 

8:~2, According to a note of the Ministry it has been the policy 
of the Government to acquire either -by gift or purchase uchlvar 
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manuscripts and documents (including; r~e printed, doc~~; and 
bq6kSfari.d also private papers of emihent statesnien,hl~ ~ 
m.ent" ~ials, write:rs, sCIentists and <?thers, w~ haV'e pI,ay'ed a ~ 
ficint role in the colintIys hiStory. Private papers of mere l~'" 
regional. impor,ta:llce are not acqwr~d. ",. ,: r; 

3.23. It has further been stated that most of the acquisitions haw 
been through gifts. Where documents are offered· for purchase; ~ 
department is guided by the expert advice of 'the Historical Doett-: 
ments Purchase Committee comprising the following:-

Joint Secretary, M:nistry of Education. Chai~ 
Three eminent historians Non~fficial )iem~,; 

Director ot' Archives Me~~' 
: . . -; 

3.24. N.o specific guidelines have been laiti d?wn f~r_ .the ~~:rf' 
,but all proposals for the purchase of private archives etc.~~e~. 
redby Melllber-Secretary to. the Historical Documents Pt.irch~ 
Committee givillg factual report on the mater-al offered. TheCom;:. 
mittee besides eXpl"essing ~~. op~nion as to whether the ~aterial-.c8ft 
be. purchased, fixes a re~!tle .. pric~ ~ ,be offered to its o~er; _ .: 

3.25. Aske~ about the existing arrangements for the,collection 'OJ 
information imd aquisition of private records which are worthy Of 
'permanent preservation, it has ·been stated that information' is o~ 
1ained 'through study of books and journals and' through person~ 
,contacts. In a few cases, the owners have volunteered 'to~deposit th~ 
records with them in the 'NallonalArchives of"ID:di~, re8IiSing 'ih~ 

," , .• . , ~ ~ ,.. •• • ,i,,}.. 

"mpo~nce of their being kept in a w,ell o,rganJ~ repo~ito!Y, botl,l f'f: 
~~ pl.!rpose of, their scientific preservation as ?lell as.~l1eir being' 
made ayailable for purposes of J;eS~areli. . .... , 
, A~k~d what has been th~- ann~";n;)ip·ti~~·~f f~~ Jor thel~~t 
.~bree . years for the pur,cpas~. of pJjva.~ .. _ a,rc.hiv:~s,. . the fo11owin; 
ligures have been suppljed .by the Mini!;try of Education:- ' 

1965-66-Rs. 5000 , 
1966-67-Nil . . '. 

"~ 

1967-68-Nil. 
,. 3.26. It ~as~b~e~represe~t~ to· the Com~~. Qy:a.'leadillg..e~
.pert on archtva.1.IQ,atters, UWt,..~ I~The progr~, JIUlQe,by:Natienal 4:t:-
~hives in salvaging -histQripal ~ecords in tprlvat~ ,cwstotly is inad~. 
91,late. ': number· ot vp,luaple f~ords.go ~u(of th~ country -evel'J' 
,~a,r .mamly Qe~aUSe of the abJl,~nce of. a .good IQcal Illarket fqr suo" 
ptaterial~: It. ~s.~uggested·th.q1;. ~p:egular. c:~paigJl- should-be limncJ:t 
,e,d 1Prq1,lgp ~ India ~dio ~d other P1.l1?1i~tf media and a climate 
of Archives awareness be created in the couniry." . 
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3.27. It has been conceded by the Ministry in a Written note sub-

mitted to the Committee that intensification of the work on the 
icheme of National Register for private records and acquisition of 
;riginal or cop;es of records located is necessary. This will require 
allocation of larger funds for acquisition of private records· 

3.28. The Conunittee are glad that Government have accepted in 
principle the recommendations made by the Committee on Archival 
Legislation regarding private archives and historical manuscripts in 
private custody. They, however, feel that the steps SO far taken in 
the matter of their salvage and preservation are inadequate keeping 

. in view their urgency and importance. This is evident from the fact 
that a meagre amount of Rs. 5,000 was sanctioned for the purchase 
of private archives during 1965-66 while no provision whatsoever was 
made during 1966-67 and 1967-68. The Committee apprehend that in 
ease appropriate and timely measures are not taken to stop the dis-
persal and destruction of private papers of historical importanee and 
to ensure their continued preservation, these may be dismembered 
or lost altogether with the result that the vacuum in our history caus-
ed by this loss will be difficult to fill. The Committee agree with the 
observations made by the Committee on Archival Legislation that 
'the safety of. such collections lies primarily in the realisation of their 
historical value by the owner, awareness of their existence by the 
asers and public assistance for their maintenance and preservation'. 
They, therefore, commend to the Government the suggestion that a 
climate of archive awareness be created in the country by means of 
publicity campaign through the All India Radio and other masS 

. media. They would further suggest that a larger financial provi-
sion should be made for the purchase of private archives. In t1As 
connection the Committee would, however, like to emphasize that 
as far as possible only such private archives may be acquired as 
may throw light on important phases of modern Indian history or 
as may help to fill in the gaps in the existing holdings of the National 
Archives. 

D. National Register Programme 

, 3.29. The National Register Programme consists of orgaruSIng a 
compr'ehensive census of all records in private custody anti consoli-
dat'ng the results of census in the form of a Register to be main-
tained by the National Archives for the use of interested scholars. 
The work of survey and listing of private records for the National 
Register Programme was taken up by the State Governments in 
1959-60, The work of consolidating the results of the census in the 
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form of. a Register was started by the Nat:onal Archives in 1961-
-68. ·The actual survey work involved is being done at present by 
Regional Recortls Survey Committees appointed by different State 
Government. 

3.30. Under this programme the total number of private record 
collections surveyed and listed from 1959-60 to 1967-68 are as 
follows:-

1959-60 16,037 documents and collections 
IC)60-61 18,345 -do- 130 pages of Survey Reporb 
196H,2 3,520 -jo- 30 -;10-

1962-63 3,870 -do- 46 -do-

1963-64 4,269 -dc- 50 -dc-

1964-65 2,883 -do- 30 -do-

1965-66 2,578 -do- 40 -dc-· 

1966-67 6,857 -do- 30 -do-

1967-68 3,920 -do-- 64 -do---
Total 62,279 420 

3.31. As regards compilation of National Register, 179 record COl-

lections covering 8338 pro form as have been scrutinized and the 
materials covering 4779 proformas have been consolidated and pre-
fatory notes on them prepared. 

3.32. It has further ·been stated that no staff has been sanctioned 
for the work beyond one Assistant Archivist and one U.D.C. who 
can only carry on the correspondence with the different Regional 
Records Survey Committees andcontiuct a routine examination of 
the materials. The progress indicated in the foregoing para regard-
ing compilation of the National Register has been possible by divert-
ing 1 Archivist and 2 Assistant Archivists for the task. The back 
log cannot be cleared and yearly compilation kept up-to-date with-
out augmentation of staff. 

3.33. In a Memorandum submittetl to the Committee it has been 
stated that, "After the matter was considered year after year by 
the Indian Historical Record Commission. the Government of India 
formally adopted a scheme for the compilation of a National Re~ 
1er of Private Archives in co-operation with the State Governments: 
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ill 1959. -While we -have now a scheme in operation of a type com-
parable. to the one set up in Great Britain, the financial support essen~ 
ti8I for its success has been wholly lacking. While th~ C~mmittee 
set up tl;> report on the National Register Committee in 1960-61 re-
cominen'ded a matching grant afRs. 20,000 per annum to each of 
the States, the Central aid -has been just Rs. 3,000 per aintum. Again, 
the special unit proposed for co-ordinating the activities of theSe've.. 
ral States and for bringing out the National Register has not mate-
rialised. This is supposed to ·be done by National Archives amidst 
it& .. multifario~s activities .. No dOUbt some useful work is being 
done, but the measure of progress is hardly commensurate with the 
requirements of the great project." 

.3:34. ~he Committee have been informeti during evidence that 
various States have incurred the following expenditure during 1966-
67 on the scheme of National Register:-

Andhra Pradesh-Rs. 8,017 
Assam-Rs. 4,797 
Bihar-Rs. 2,691 
Kerala-Rs. 8,785 
Maharashtra-Rs. 145 
Madras--Rs. 4;643. 

The Central Government· was making an annual grant of 
Rs. 3,000 orily to each State. However, in the Fourth Plan, aD 
amount of Rs. 3 lakhs has been proposed to be spent on this scheme . 

. 3.35. In reply to a 'question, the representative. of the Ministry of 
Finance stated during evidence that the States had not been able to 

I . 

utilise the amount within the ceiling approved. The question of en-
&ancing the grant-in-aid did not arise asJ the same··had to be matched 
~th utilisation. . 

~ • At the time of factual verification, the Ministry have stated as fol-
lews:""""7 ' ...... •. '..' . 
. . . ''In so far' as the' National ltegister of Records is concerned, the' 

Planning Commission have not agreed to make any allocation for this 
scheme in pursuance of the decision purportecI to have been taken by 
the :Na~ional Development Council·that the number Of· Centrally Spon-
sored Schemes sh'Ould be restricted to the barest minimum. Consequent 
to tli1s ':decision, the National Register of Reeorlis SClieme whiCh had 

•• been l"lUlning as a 'Centrally SponSGl'ed .. Sch:~e' since 1959, has been 
transferr.ed to tb,e Sta~es Sector and no budget provision has been made 

. under the Annual -Plan 1969-70. The State .~vernments who were 
.' ~~ing grant-in-'Bid 1lIlder the .. National Register of Records Scheme will 

no longer be eli~b1e- fOr them and they will have to meet the expendi-
ture from the provision made fOr 'Development Of Archives' under the 
States Plans." 
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3.36 .. In a M'iUen note submitted to the Committee the fo~ 
.steps 'h'ave been suggested for the successful implementation of the 
National Register Programme:-

(i) Strengthening of the existing Central Cell in the Natiow 
Archives for which provision of Rs. 3.2 lakhs has been 
included in the Fourth Five Year Plan. 

(ii) Impressing upon the States the need to set up Region.r 
Records Survey Committees where these have not 'been set 
up so far and to accelerate the tempo of the work of the 
National Register Programme. 

-(iii) Increasing assistance to States which are incurring l~ 
expenditure on this scheme. 

3.37. The Committee consider that the progress made in tIae 
bnplementation of the National Register Programme is unsatisfae-
tory. 

The etlorts made so far are hardly commensurate ~ 1he 
magnitude of the problem. In order to make the project a SUceess, 
the first requirement is that a careful study should be made of the 
country's archival wealth in private possession. Without the know-
ledge of the location, it is not possible to take any measures for 
their protection and preservation. They regret to note that the 
States are not evincing sufficient interest in the implementation of 
the Programme as is evident from the meagre expenditure ineurred 
by some of' them during the year 1966-67. The Committee urge that 
immeCIiate corrective steps be taken to implement the National 
Register Programme speedily by giving more financial assistance to 
the States who should be prevailed upon to accelerate the tempo of 
survey work.: . They would also sugges( that the Central Cell in the 
National Archives should be strengthened in the interest of better 
coordination and quick and efficient disposal of work.: 

E. Regional Records Survey Committees 

3.38. The Regional Records Survey Committees are set up by the 
state Governments for lOOating and salvaging records and. all· other. 
~aterials of historical valu,e. - The size of the Regional Records Sur-
vey Committees ,varies from State to State. Whereas in Rajasthan, 
it cOJ;nprjses of a. central unit E:.Il~itled 'Regional Survey. Commit~ee" 
and ~ve 'Zonal Survey COI,I1mitte~s'.,in other States there is only one 
c;n~ral unit which looks after the. entire ~ctjvlty in each. Sta~e. . ~e 
nat1lI:e of composition of the Co~ttee also varies frQ.m one State'to 
a:nother. In Rajasthan, the, Ho~.orary, Director, Rajal\tha'n Oriental 
Research Institute, is the' Chairman of the Committe.e .. )!)ut in • otbe~' 
States, Ministers and high officials are appointed as' Chairman. ' The 



membership of all these Commit tees generally comprises of Heads of 
Cultural Institutes in the Stat~s, high officials, representatives of the 
Universities, and the Director of Archives in the States acting as 
COnvener (with the exception of Bihar where the Director, K. P. 
Jayaswal Research Institute, is the Convener).' The total number 
of the memb~rlilhip of the Records Survey Committees in Rajasthan, 
Orissa. Andhra Pradesh. Ma'dras. West Bengal Bihar, Maharashtra. 
Mysore is 16, 11, 13, 26, 11, 12, 11 and 16 respectively. 

3.39. The Director of National Archives, in his capacity as ex
ojJi.cio Secretary, submits reports on the activities of these Commit-
tees to the Indian Historical Records Commission, and these are in-
corporated in the annual proceedings of the Commission. Besides, in 
most cases, the work on the National Register of Private Archives is 
entrusted by the State Governments to the Regional Records Survey 
Committees or their aid sought. The National Archives is in close 
touch with the Committees in the implementation of the National 
Register Scheme. It arranges payment of Central grants-in aid; re-
ceives detailed reP'Qrts on records of historical value; gives clarific-
tion on doubtful points and offers general guidance in policy and other 
matters. 

3:10. The COITl:-'1iit2C und<::rstand that Gujarat, Haryana, Punjab~ 

Nagaland, Ma'dhya Pradesh, Jammu and Kashmir and all the Union 
Territories except Tripura have not set up Regional Records Survey 
Committees. In Maharashtra, there is a State Board of Historical 
Records and Ancient Monuments which is entrusted with the work 
done by the Regional Records Survey Committees in other States. 
The Committee are functioning currently in other States. 

It has been observed by a leading expert on archival matters in 
his Memorandum submitted to the Committee that, "It is understood 
that Regional Records Survey Committees are constituted ouly in 
some of the States, and in the others the State Archives are con
cerned with the implementation of the National Register Scheme. 
Some unif.ormity in this respect is called for. While the Directors of 
State Archives should provide the initiative and drive, the presence-
of such committees in all the States would be of great help in rous-
ing an'd sustaining public interest and also for getting public co-ope-
ration, which is very essential for the success of the Scheme." 

3.41. A<"ked to explain the reasons for not establishing the Regional 
Records Survey Committees in all the States, the representative of 
the Ministry has stated during evidence that was dependent on the 
interest of the States in the matter of compilation of the National Re-
gister. The Government had been pressing the States to constitute-
such Committees. 
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3.42. The Committee are of the view that the Regional Records 
Surv¢y COQ1mittees ean be very useful in locating and salva,giag. 
records and materials of historical value in private possession. They 
would be of great help in rousing and sustaining public interest and 
also for eliciting public co-operation, which is very essential p-
the success of the scheme. The Committee would therefore .»tress 
the need of organising such Committees in those States where they 
have not been established so far. 

The Committee further consider that the slow progress in the· 
compilation of the National Register as well as the salvaging of the 
private records indicates that the Regional Records Survey Com-
mittees are not functioning in an effective manner even where they 
have been established. The Committee would like the Government 
to streamline the working of the Regional Records Survey Com--
mittees, so as to make them an effective instrument in the imple-
mentation of programme of work entrusted to them and pr~vide 
them· with adequate financial support. 

F. Acquisition of Micro-films of Indian Materials from abroad 

3.43. The Committee understand that since 1948 the National Ar-
chives has been acquiring micro-film copies of records and documents 
bearing on modern Indian history available in foreign repositories, 
public as well as private, with the object of supplementing the mate-
rials available in the Department, and thus saving the Indian scho-
lars the expense of going abroad for consulting papers not available 
in the country. Under this programme, micro-film copies of signifi-
cant documents have been obtained from well-known repositories in 
the United Kingdom, France, Netherlands, Norway, Denmark and 
the United States of America. The collection now covers 1852 rolls 
equivalent to about 29,63,000 mss. pages, and includes, among others, 
the papers of Warren Hastings, Wellesley, Pitt, Dundas, Bentinck, 
Hardinge, Dalhousie, Canning, Lawrence, Argyll, Mayo, Dufferin, 
Lansdowne, Hamilton, Salisbury, Morley, Minto, Chamberlain anti 
other su:~esmen who figured prominently in Indian history and whose 
writings throw a flood of light on the social, economic and political 
life in India from the 18th to the eady 20th century. Among other 
collections acquired are the Additional, Egerton and Sloane Mss. in 
British Museum, going back to the 16th century, the papers of the 
Dutch East Intiia Company ranging from 1614 and forming a unique 
source ()f Indian economic history during the 17th and the 18th cen-
tUries, Indian materials in the Bibliotheque Nationale (Paris), Bod-
leian Library (Oxford), Register House (Scotland), National Library 
(Scotland), Public Record Office (Londm1), Library of Congress 
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.Washington), National Archives (Washington)', Cleve1aDdPublic 
,L1brary and many others. 

3.44. In this connection the Indian Historical Records Commission 
dUrltlg . its 37th Session held in October, 1966 also resolved as fol~ 
.lOW's:-

. "To facilitate the study of the role of Indian revolutionaries 
abroad, the Commission resolves that letters, documents, 
journals and other original writings relating to them and 
their associations and movements be procured and pre-
served at the National Archives anti also a list of the re-
volutionaries abroad and their movements be prepared." 

3.45. It has been stated that paucity of foreign exchange has been 
:standing in the way of implementation of the above Resolution. How-
ever, the National Archives has been trying to obtain copies of papers 
relating to Jndian Revolutionaries among the German Foreign Oftice 
papers 0:1. the period m9 to 1945, micro-film copies of which are avail-
able with Nation3l ArchiftS, Washington . .. ' 

3.46. Asked about the P\'oce'dure for the acquisition of micro-films 
of Indian materials from ath-oad, it has been stated that materials to 
be acquired are selected on the basis of catalogues and lists available 
and on perusal of books, periodicals, etC., relating to modern . Indian 
History and also through correspondence wjth archival repoSitories; 
The assistance of Indian Missions in foreign countries is also sought 
whenever necessary. 

, 3.47. The Ministry of Education have supplied the following figures 
z:e~ding the foreign exchange requirements, actual allocations and 
'~Xpenditure during each of the last'three years for the purpose . 

.Foreign Bqdget ACt1,1a1 Actual 
" Exchange' Provi- Alloca- Expendi .. 

demanded' sion tion tote 
,by the 
. Depart-

ment 

Rs. 

~96566- 9,540 ( Nil Nil 
1966-67 . 1$,000 15,000 Nil' Nil 
1967-68 10,000 . 10;000 Nil ~Nil 

" 

. 3.48. During 'its 3?1h Ses$n .th~ ~dian Historic~(Recor~' Com-
ihission also reCommended the acquisition of micro:.fthn-~()ptes ~f 1'8-
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oeords relating to Indian trade and coIJUDerce with Central Asia. III 
this connection it resolved as follows:-

''Whereas there are large quantities of records relatibg to In-
. dian' trade and commerce with Central Asia in the Archi-
val repositories and libraries of the Soviet Union, especial-
ly in Armenia, Azerbaijan and Uzbekistan, and whereas 
these records are essential for an understanding of Indian 
history, the Commission resolves that the Government at 
India be requested to continue its present endeavours to 
obtain micro-film copies of all these documents." 

3.49. It has been stated that the National Archives has taken 
steps for procuring micro-film copies of records of Indian interest 
from the Central Archives of the U.S.S.R. on an exchange basis but 
most of them deal with the Central Asi~ affairs. Under the Indo-
Soviet Cultural Expansion Programme, Dr. N.K. Sinha of Calcutta 
University and the Director of National Archives visited Moscow, 
Leningrad, Erivan, Tashkent and Samarkand in the archives of the 
U.S.S.R. A sizeable number of documents were selected which throw 
fresh light on various asp~cts of modern Indian History. So far six 
reels of micro-film copies of records of Indian interest have beenre-
ceived from U.S.S.R. Some still remain to be acquired. The Com-
mittee have been informed during evidence that the Russian authori-
ties desired that the exchange of records should be on a pro rata 
basis. 

, 3.50. The Committee realise the importance of acquisition of micre-
-ruin copies of records and documents of Indian interest available in 
foreign respositories and their utility to the research scholars. They 
:~oDinieiid the work done by the' National Archives in this behalf 
in spite of the difficulty in the avat"lability of foreign exchange for 
this'purpose. They are surprised that no foreign exchange what· 
'SOever was inatie available for microflbn copies during the last 3 
years. In view of the difficult foreign exchange position of the 
country, the Committee would suggest that efforts should be ~de 
to acquire microfilm copies of materials of Indian interest from 
abroad on a gift or on an exchange -basis. Apart from the help of 
.the.lndian MiSsions, it~ay be worthwhile to explore the possibiD~ 
.ties of, getting assistanc;e .from 8fcJtival repositories as .well as culta. 
raland·historical.socl~tiesabroad.in the matter. At the same time . ' . 
the Committee feel that ,it, should be IKlssible.for Gov~ent to p1llee 
SOIQe foreign exchange at the dispoSal of the National Archives for 
·the purpose. 



G. Conservation and repair of Records 

".51. One of the important functions of the National Archives is 
the repair and conservation of the records received for custody. The 
National Archives is stated to have changed over from the traditional 
methods of repairs and related operations in vogue at the Archives: 
to uptodate and scientific processes. This transformation wa:; secur-
ed through the installation of a laminating hydraulic press which 
enabled large scale repair of brittle and fragile document leafs by 
sealing them between cellulose acetate foils by means of alternate 
heat and pressure a!ld thereby affording them immunity against all 
possible risks of deterioration. A vacuum fumigatorium has also-
been installed which facilitates speedy disinfection of documents in-
fested by insects and molds. With a view to ensuring the muniment 
rooms optimum conditions of conservation, the entire grand floor 
stacks in the present premises has been air-conditioned. 

3.52. All incoming records in the National Archives as well as 
those already in the stacks found to be affected by dirt, damp or in-
sed have to be subjected to air-cleaning and fumigation processes. 
The first is done by means of electrically operated air brushes and 
the second by means of putting the affected records in the fumiga-
torium where they are treated with carboxide fumes. Further, 
mechanised lamination is also done to afford protection to all brittle 
sheets of documents by getting them sealed between cellulOse ace-
tate foils with the help of a hydraulic press. Such docUIl'lcnts, as are 
not repairable mechanically, are repaired manually. 

3.53. The various types of raw material required for the purposes 
of repair and conservation by the National Archives are:-

(i) Cellulose acetate foils-reqUired for laminating brittle 
records. --

(ii) Tissue paper-required for repair of brittle documents 
along with cellulose acetate foil. 

(iii) Teflone cloth-required to cover up various layers of the 
documents placed in the hydraulic press while they are in 
the process of lamination. 

3.54. The Committee desired to know whether all the preserva-
tive and repair material required for the preservation of records waa 
ayailable indigenously. The Ministry have replied that while some 
of the items, particularly those needed in. binding, etc. are indige-
noUSly available, cellulose acetate foil and tissue paper have to be 
imported. The total cost of the materials required annually is about 
Rs. 2 lakhs of which materials worth 40 per cent have to be imported-. 



3.55. The Committee have been informed during evidence that 
the National Archiv~s has been making efforts for the ~a~t five years 
or so to see that the requirements of tissue paper could be met from 
indigenous production. The National Archives has br>en in corres-
pondence with the Paper Research Institute, Poona for a long time. 
and now a trial bulk order for the supply of tissue paper has been 
placed. If the supply proved satisfactory, then it would not be neces-
sary to import tissue paper in future. So far as acetate-foil is eou-
~erned, the National Archives has been in negotiation with a factory 
in Mysore. That factory has been set up recently and they have 
applied for a licence after which they would be able to prepare ace- . 
tate-foil in large quantities. 

3.56. Asked to explain the procedure for obtaining the materials 
from abroad as well as from indigenous sources, the Ministry in a . 
written note submitted to the Committee have stated that before the 
stores can be imported, Director General, Technical Development is 
approached. On receipt of a clearance certificate that the stores are 
not indigenously available and there is no objection to their import 
from indigenous angle, necessary foreign exchange release is sought 
within the allocation accepted by Ministry of Financf'. On receipt 
of expenditure sanction, indent is placed on D.G.S. & D. for procure- .. 
ment action. For mores known to be available indigenously, pur- • 
chases are made either directly by the Department by imiting limited 
tenders or by placiQg tenders with the D.G.S. & D. as per normal 
purehase procedure laid down by Government. 

3.57. The Committee consider that serious attention has not been . 
paid by Government towards production of preservative and repair 
materials required by the National Archives indigenously. ID view 
of the continuing difficulty of foreign exch9.nge and the Deed to 
conserve it to the fullest extent possible, Government should endea-
vour to explore all avenues for the production of the repair materials . 
in the country which are required not only by the National Ar-
chieves but by other organisations as well. The Committee have 
no doubt that tissue paper and acetate-foil which are at present ' 
being imported, can be produced indigenously which would meet 
the requirements not only of the N atienal Achives but other simi-
lar organisations engaged in the preservation of records. The Com- . 
mittee urge that concerted efforts should be made to pursue the 
matter regarding the production of tissue paper by the Paper· 
Research Institute, Poona and the acetate-foil by the factory ia 
:Mysore. At the same time Director General Technical Development 
sbould also be approached to explore other sources for the produc-
tion of thfte materials. 
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H. Laboratory 

3.58. ,'l\e National Archives has set up a laboratory to conduct 
researcheIJon problems relating to conservation rehabilitation and· 
photo transcription particularly under tropical condition. This labo:-:' 
ratoryis stated to be the first of its kind in Asia. Its advice is sOught,., 
by all caaeerned with manuscript preservation in the country. ' 

3.59. It has been stated that the Laboratory of the National Arc.. 
chives has~:been actively engaged in testing the durability and per~ 
manency O'f!repair, binding and preservation materials; evaluation 
of the effect of insecticides and fumigants on paper and other allied 
materials; deYi~l~ial techniques for the restoration of dooq- '. 
ments; scientific'~;{anunation of faded and disfigured writings; and' 
finding out suitable substitutes of imported 'repair materialsfrd.mc 
among indigenous prodUCts. 

3.60. Asked whether the La'boratoryis fully equipped and staffed, 
it has been stated that though the Laboratory is equipped to meet: 
the basic needs of research pertaining to archives conservation, addi~" 
tional 'equipment is needed for more detailed and advanced work. , 
The facilities are not commensurate with the requirements of ih~ . 
National Archives and need; not to be expanded. For controlled ahd',' 
internationally acceptable test data, the laboratory reQuir~s.to beait~ 
conditioned. Some of the essential appliances in the Labonitory 
(like the muffle furnace) have heeh outdated and should be replaced 
by uptodate models if the'Laboratbtyis to produce results coilform-
able to international standards. Some additions to the existing 
equipment are also necessary e.g. an Intetnal TearTester is requited 
for the examination of internal tear in the sample of paper whose-
durability has to .be tested. A Phase Contract Microscope IS needed 
for,the detailed study of fihral contents and loading in paper as also, 
of the nature and degree of penetration of ink and pigment~ in paper 
fibres, part:cularly in those of illUll'!-inated document. A caloririletre' , 
is likewise necessary -for the analysis of colOUring ingredients in ~ 
cloth,' paper, leather, inks etc. for estimation of their pH etc, A 
Fadometre which is used for evaluating the extent of -discolcration . 
in paper, writings, drawings and illuminations on documents shQUld'! 
aJ,so be ,acquired, Stringency in foreign exchange has- .prevented the; 
Department from pressing for the acquisition of these appliances; 
thoug\l U1~ir a'bsence ,has been preventing the Laborator.f from im_t; 
proying t}l.e quality of its work in the way it would likt!. , r 

, 3.61. i~ has bee,n 'stated that,the,' P~oposals for th~, additionli{ 
eqJJfpmem fpr the Laboratory were mooted in 1962-63. The finlUlcial" 
implicatiOn was Rs.' 3;500, including the foreign e;X<:~Ilge, CO~'i: 
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n$lt. of. Rs. 2~. Ask'" about the reaction of the Goverm,nent ... 
these proposals, it has been stated that Government have no oPj~':' 
tion to the import of the equipment needed for the Laboratory provi-
<led National Archives can find the necessary foreign exchange from 
within: the limited foreign exchange allocations placed at its disposal 
every year. 

3.62. The Laboratory had the following staff before the recent 
inspection by the Sta1f Inspection Unit:-

1 Scientific Ofticer (Class II-Gazetted) 
2 As!!istant Chemists (Grade I) (Class II-Non-Gazetted. 
1 Laboratory Assistant (Class ill) 
1 LaboratorY Attendalit (Class IV) , 

·3.63. The Staff Inspection Unit has however recommended the 
retrenchment of the postof Scientific Officer and of one post of Assis-
tant Chemist (Grade I). The latter has accordingly been retrench-
ed. But the continuation of the post of Scientific Officer is still under 
the consideration of the Government. It has been stated that the' 
abo1ition of the post of Assistant Chemist has very adversely affected 
the LaOoratory work,. It will be impossible for th~ Laboratoly to 
ctlrry on if the post of Scientific Officer is abolished. . . 

3.64. It has further 'been stated that the Laboratory requires addi-
tional space for expa,psi.on for whiCh, provision has been made in the 
proposed Annexe. No expansion seems possible in thf> present pre-
miseS. . 

3.65. Asked whether any liaison or coordination is being main-
tained by the Laboratory with similar other Laboratori~5 in the 
country, it has·heen stated that the Laboratory of the National Ar-
chives happens ·to b.~ the only one exclusively devoted to researches 
on the conservation and rehabilitation of archival nnd documental 
materials. The Department has however been trying to share its 
knowledge with such laboratories and institutions in the country as 
are interested in: allied fields, e.g. Laboratory of the Archaeological' 
Chemist (Dehra Dun), National Museum, Baroda Museum, Depart-
ment of Museology (Banaras University), Department of Archaeo-. 
logy (Rajasthan). In order to build up an effective forum for ex-
c~:mge of ideas and experiences among these institutions an organi-
sation was established in 1966 consisting d representatives from an 
these bodies under the name of "Indian ASSOCiation for the Study 
of the Conservation of Cultural Property." The Association has s0-

lar held 3 seminars under its auspices in which research papers on 
the work done in the different laboratories have bet!n read and dis-
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,c·ussed enabling each of the constituent bodies to avail itself of the 
experiences acquired by the rest in the field of conservation. 

8.66. It has further been stated that whenever occ~sion arises, 
the Department also endeavours to seek the advice of tht:: institutions 

. specialising in a particular branch of the subject in connection with 
its own research. Likewise the Department has bepn sharing its 
knowledge and experience In the field with all institutions iTiterested 
in conservation. The impOrtant results of the researches carried in 
the Laboratory, are being published in the 'Indian Arrhives' the offi-
cial journal of the Department. Articles are also being published in 

·other appropriate journals. The laboratory has been investigating 
problems referred to it by the repair-units attached to different State 

. archival repositories and the National Committee of Archivists is 
serving as a clearing house of information for the purpose. The 
National Archives has also been actively cooperating with Indian 
Standard Institute in developing specifications for st;mdard type of 
writing and preservation materials and has been conducting resear-

·ches in this behalf. 

3.67. The Committee are glad to learn that the laboratory has 
. been coordinating its activities with other institutions in the field 
. and is sharing the results of its research with the concerned orga-
nisations. The Committee need hardly emphasise that such eoope-
ration and coordination should not only be maintained but should 

--be strengthened and placed on a proper footing . 

.. SS. The Committee note that the Laboratory is nol equipped 
'pror- \ly for conducting research. They consider that a well-equip-
ed ant. well-staffed Laboratory is an important adjunct for an Orga-
nisation engaged in the preservation of records. The Committee 

·urge that the requirements of the Laboratory may be assessed ob-
jectively and necessary steps taken to remove the present deft-

·ciencies. 



IV. ACCESS TO RECORDS 

A. Research and Reference Activities 

The research and reference activities of the National Archives 
consist of two types (i) attending to the needs of the research scholars 
who consult the materials in the Department and helping them with 
bibliographical and reference aids; and (ii) to answer enquiries 
on historical and related problems made by individual institutions 
and official agencies. The latter requires protected and careful 
research among original source materials. 

4.2. The number of research scholars eonsulting the records in 
the National Archives which was 51 in 1946, rose to 98 in 1953, 125 
in 1960, 252 in 1964 and 373 in 1967. Similarly the number of en-
quirers who approached the Department for information and guid-
ance on historical problems has increased from 51 in 1946, to 76 in 
1954, 100 in 1964 and 108 in 1967. The total number I)f official files 
consulted in 1946 was a little over 26000. The same figure for 1954 
was 47,000, for 1964, 88,417 and for 1967, 102,822. 

B. Rules governing access to Records 

4.3. The Government of India have from time to time framed 
rules governing access to their records by qualified researchers. 
Before 1940 this access was normally limited to pre-1859 records only, 
and according to the rules then in force, the permission of the appro-
priate Secretariat Department was necessary before any scholar could 
obtain access to the records. This restriction was rigorously applied 
in the case of Foreign and Political Department records. In 1940 
the Research Rules were revised, throwing open to a limited class 
of users, callea bona fide research scholars, all Government records 
prior to 1880. In 1949 the rules were again relaxed extending the 
open period to 1901. In 1954 both the Ministry of Home Affairs and 
the Ministry of External Affairs agreed to abolish the censuring 
system so far as their pre-l902. records were concerned. In 1956 a 
general decision was taken to throw open to research all official re-
cords more than 40 years old save for the restriction that excerpts 
taken from "Confidential Records" are subject to scrutiny by the 
Ministry concerned. 

59 
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4.4. The Committee on Archival Legislation (1960) made the 
following recommendations regarding public access to records:-

(1) All records, including those marked confidential which 
are 40 years old, should generally be thrown open to the 
pub~ic. 

(2) Open records should be treated as open to every citizen 
of the Indian Union. Mter the open period there should 
be limited access period (extending say up to 10 years), 
records relating to which should be accessible to qualified 
users. Records beyond this limit should be open to re-
searchers only with the permission of the 2.ppropriate 
Ministry. 

(3) Records made accessible to the public should not be sub-
jected to any kind of censorship or any other restrictions 
as regards their use. 

4.5. The above recommendations of the Committee on Archival 
Legislation are stated to have been under the consideration of Gov-
ernment of India at different times, and the latest poslbon in respect 
of access to records is as follows:-

(1) Under its latest orders of 30th May, 1967, the Ministry of 
External ,Affairs have adopted the Thirty Year Rule in 
place of earlier rule limiting access only to records of an 
earlier date than 31 December 1935. Further, Burma, 
Ceylon, Russia, Iran, Afghanistan and Persian Gulf are 
no longer considered sensitive areas, and post-1913 re-
cords in respect of these countries are open for research. 
Only post-1913 records of the following territories are not 
open: Jammu and Kashmir (including Gilgit and Chitral), 
NEF A (including the Eastern Section of the China-India 
border), Sikkim, Bhutan, areas now comprising Pakistan, 
Nepal, Tibet and China. 

(2) The Ministry of Home Affairs have thrown open their 
records upto 31 December 1945, without prejudice to the' 
prospective operation of the Thirty Year Rule aiready in 
force, subject only to the restrictions placed on post-1913 
Kashmir records. 

(3) The othel: Ministries of the Government of India are 
working under the Forty Year Rule. 

4.6. In short, the present position is that records of all Depart-
ments more than 40 years old are open for research, saVE' for the 
restriction that excerpts taken from "Confidential Records" are sub-
ject to scrutiny by the Ministry concerned. The position is, how-
ever, different in the case of two Ministries. Records of the Ministry 
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of External Mairs that are more than 30 years old are open, save 
for the pest-1913 records in respect of the following areas--.Jammu ' 
and Kashmir (including Gilgit and Chitral), NEFA (including the 
Eastern Sector of the China-India border), Sikkim and Bhutan, and 
areas now comprising Pakistan, Tibet and China. In the case of the 
Ministry of Home Affairs, all records are open upto the close of 1945, 
save for post-1913 records relating to Kashmir. 

Categories of persons permitted to consuLt Records 

4.7. As regards the person, permitted to consult the records, it has 
been stated that scholars intending to conduct research among re-
cords have first to be recognised as bona-fide research students of 
the Department as provided under the rules. Applic~mts are to be 
recommended by recognised University authorities, or Head of the 
Department in the ,case of Central Government servants. In other 
cases, permission is granted on the joint recommendation of the 
Director of Archives and the Educational Adviser to Government 
of India. In the case of aliens, letter of accredition is to be fur-
nished by the applicant from his Embassy or· . 
Legation. The specific permission of the Ministry of External Affairs 
has also to be obtained in respect of aliens. 

Position ~n other countries 

4.8. The. categories of records thrown open and the categories of 
persons permitted to consult these records fn some of the foreign 
'Countries have been stated to be as foHows:-

Categories of records thrown open 

England: -Department records normally become open to inspee-
tion thirty years after their creation, but the Lord Chancellor may 
prescribe a loriier or shorter period for all classes or for particular 
items. Notes in the Search Rooms summarise the eXceptions. 

U.S.A.:-In general, most records in the National Archives are 
open to search and practically all records over 50 years old are open. 
At the time of their transfer to the National Archives, however, the 
agency of origin may have designated certain records as closed for 
administrative or policy reasons. ChangeS in stich restrictions are 
made by the Archivist in consultation With the creating agency. In 
the case ,of records 50 years old, however, the Archivist cim remove 
restrictions, and usually does so. . . . Many records less than 50 
yeal's old, however, are open to search. Aim6St the records of the 
World War I period, for instance. are accessible. Records of the, 
emergency civilian agencies established during WotldWar n are 1ft; 
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general o~ the few that are closed (such as censorship records,. 
alien property records, and records of the Petroleum Administration I 
for War) are kept confidential because of the information on living 
persons or individual business firms that they contain. Evidence of 
the U.S. Government's liberal policy in permitting access to its re-
cords is that records. are seldom restricted by whole record groups, 
but rather by certain series or even certain boxes of records within 
the record groups. Such selective restrictions means that large 
parts of the records in most record groups are open and relatively 
few documents are inaccessible. In some cases, too, records closed 
to the general public may be used by scholars who have obtained 
special permission from the originating agency. 

France:-In the Archives Nationales, Paris, records more than 
50 years old are open, though there is some restriction on the use of 
legal records. 

Categories of persons pe1"mitted to consult records 

England: -In the Public Record Office, Landon, a Reader's: 
Ticket, valid for three years, is issued on the recommendations 
of persons of recognised position to whom the 'applicant is known 
personally or recommendation from a recognised institution (e.g." 
High Commiss!oner's Office, Embassy, University, etc.). A Tempo-
rary Permit, valid for one week only, is granted without any such 
formality entirely at the discretion of the issuing Officer, who will 
require to be satisfied of the bona fides of the applicant. 

United States:-In the National Archives, Washington, permis-
sion to conduct research is granted on receipt of applications with 
proper indentification and other details. Officers or employees of 
foreign governments who wish to examine records must apply 
through the Department of State. 

4.9. Asked whether any publicity is being given by the National 
Archives to inform the scholars about the facilities available in the 
National Archives, the representative of the National Archives sta-
ted during evidence that rules governing access to records had been 
circulated to the concerned bodies like Universities, Members of the· 
Indian Historical Records CommiSSion, etc. Whenever any change-
was made liberalising the rules, scholars and institutions interested 
in the research are furnished with necessary information. Wide pub--
licity is also given in the official organ of the Department i.e., "Indian 
Archives." Whenever necessary, publicity is done by issuing preS&-
notes through pm also. 
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4.10. In reply to a question, it has been stated that no separate 
-periodical circulars regarding acquisition of records are being issued. 
:Information on this is being conveyed to scholars through the "Indian 
Archives" and the facts are also reported to the Indian Historical 
.Records Co~ssion and published in its annual proceedings. 

4.11. It has been represented to the Committee by a leading ex-
pert on archival matters in his Memorandum submitted to the Com-
-mittee that, "There is considerable variation in the rules governing 
access to records among the several Ministries. "When one looks at 
-these differences in policy, an impression is gained that these are 
-records not of one Government but of several Governments. There 
is need for an integrated policy, being a matter of common Ministry, 
:a decision may be taken covering all Ministries at the Cabinet level. 
A corz:ect lead has already been given in this respect by the Home 
Ministry in throwing open all its records (excepting those relating 
to Kashmir), imposing no restrictions whatsoever except those called 
-for to ensure their physical safety. This is a policy which others 
should follow. If a Ministry considers that particular files, indivi-
-dually appraised, should be withheld for the time being. despite their 
being more than 30 years old, they should be free to do so; but they 
~hould be directed to review the position every five years." 

4.12. Asked during evidence whether it was a fact that there was 
,considerable variation in the rules governing access to records among 
the various Ministries, the representative of the Ministry replied 
in the affirmative. He, however, added that the National Archives 
had recently written to the various Ministries suggesting that they 
should fall in line with the period adopted by Home Ministry. 

4.13. So far as censorship of the records is concerned, it has been 
:stated that under the Research Rules of the National Archives of 
India, excerpts taken from post-1901 confidential records are sub-
ject to scrutiny by the Ministry concerned except that such a res-
-triction is not imposed by the Ministries of Home Affairs and 
-External Affairs in respecf of their own records. 

4.14. In reply to a question, it has been stated that excerpts taken 
'from these records are forwarded by the National Archives to the 
-appropriate Ministry which has arrangements for s~rutinisjng them. 
'The Ministry marks out the passages which require to be withheld 
-and return the papers to the Department, whereupon the papers are 
banded over to the scholars concerned after the gbjectionable pas-
sages have been deleted by the Department 

4.15. The Committee are glad that following the li'beralisatioD of 
-rules governing aece.ss to records since Independence there has been a 
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.eo~ideraJJle incre~e in tile number of :jichola~s yisiting the Na~onal 
. Archives for consuiting the original sourcesav~il,able there. T4~Y 
also note t~t enquiries from scholars and institutions ru:e also sh;ew-
~ a stea,dy increase, which is an index of greater awareness of tbe 
records and their value. 

4.16. The Committee are, however, concerned to note that there 
is considerable variation in the rules governing admittance to the 
A:fchive amOQg the several Ministries. They feel that the rules 
governing access to records should be unifonn in all the Ministries. 
The C«,mmittee recommend that the Ministry of Education should 
make eftorts to liberalise rules in consultation with the various re-
cord creating agencies and evolve an integrated policy in this be-
half. 

4.17. The Committee also suggest that periodical circulars and 
press notes should be issued by the National Archives about the 
fresh acquisitions and related ~atters so that interested pers~ns 
aJ»l instit:utio~s could take advantage therefrom. 

C. Security arrangements 

4.18. It has been stated that under the orders of the Government 
of India, 'secret' or 'top-secret' records are not to be transferred to 
the National Archives of India. The Manual of Office Procedure 
clearly lays down: "Files other than those marked 'secret' or 'top-
secret' surviving the third review undertaken on their '1ttaining the 
25th year of life will be retired to the National Archives repository. 
. . . . Secret and top-secret files remain in the custody of the 
Ministry concerned until they have been down-graded to the 'confi-
dential' or 'non-confidential' category." 

4.19. The records in the custody of the National Archives fall into 
two groups: (a) "open" records or papers thrown open to scholars 
for purposes of research; and (b) "closed" records or papers which 
are not open to scholars, except with the special permission of the 
Ministry concerned. The question of special security considerations 
arises in respect of closed records only. In the case of most Minis-
tries, including Ministries of Home Affairs and External Affairs, a 
number of scholars have been permitted in the past to consult 
"closed" records, subject to prior scrutiny of files, censorship of ex-
cerpts taken, etc. As such maintenance of official secrecy is of a 
relative na1;tire. not absolute as would be in the case of "secret" or 
"top-secret'; files.. which are not in fact transferred to the Depart-
ment. However, the importance of security cannot be minimised 
in respect of records, both open and closed, in the custody of the 
Department. 



4.20. Asked during evidence whether the security arrangements 
for pres~~ving the secrecy of confidential documents were adequate, 
the representative of the National Archives stated that security was 
maintained by home guards appointed by the Ministry of Home 
Affairs. A watch was kept on the people who went inside. If they 
wanted to take out any paper, map or file, they must produce a pass 
from the competent authority. If some body in defiance of the 
security measures managed to smuggle a piece of paper taken out 
of document, that could not be helped. . 

4.21. The Director of the National Archives further stated that 
about 5 years ago, he had gone into the problem of security arrange-
ments. Under the existing system, every scholar, whether Indian 
or foreigner, would have to keep his bag etc. outside before he 
entered into research room. On his return he should not have any-
thing with him. Further, nobody was allowed to enter the stack 
rooms without the previous permission of some senior officer of the 
National Archives. In some cases, it was only with the permission 
of the Director that the scholar was allowed to enter the room. For 
some time past, the entry of all persons in the stack rooms has been 
banned. 

4.22. The Committee cannot over-emphasise the importance of 
security and safe custody of old records, which depict India's cultural 
and historical heritage and are so essential for the posterity. Any 
loss of these records will be a national loss. The Committee would, 
therefore, like the Government to ensure that the security and fire-
fighting arrangements at the National Archives are quite upto the 
mark. 

D. Research Room and Micro-Film Readers 

4.23. The Study Group of the Estimates Committee which visited 
the National Archives in August, 1968 were informed that the Re-
search Room of the National Archives has a sitting capacity for 44 
persons. The number of scholars who visited the Research Room 
was about 400 annUally. During summer holidays, as many as 100 
scholars visited the National Archives at a time and accommodation 
had to be arranged for them temporarily as the accommodation in 
the Research Room was inadequate to meet the requirements. It 
has been stated that the position will improve as soon as the An-
nexe is constructed. 

4.24. As regards micro-film readers, it has been stated that the 
National Archives has 10 micro-film readers. TWQ of these micro-
film readers have been installed in the Research Room for the use 
of the research scholars. 



4.25. It has been brought to the notice of the Committee by a 
leading expert on archival matters ,that, "At present some of the 
micro-film readers remain in a neglected condition. They should 
be in proper condition so that scholars may not be disturbed at the 
time of using the micro-film readers. There is usually an increase 
in the number .)f applicants for the use of micro-film readers during 
long vacation of Universities. So the number of micro-film readers 
should be sufficient for their demand." 

4.26. It has been stated in a written note submitted to the Com-
mittee that the number of micro-film readers available with the 
National Archives was sufficient. 

4.27. The Committee are aware of the paucity of accommodation 
with the National Archives. With the increaSe in the number of 
research scholars using the National Archives, the problem has 
naturally worsened. The Committee hope that adequate research 
room facilities will be provided in the proposed Annexe of the Na-
tional Archives. The Committee also expect the National Archives 
to ensure that the micro-film readers are in good working condition 
and are sufficient in number to meet the demands of the research 
scholars. 



V.GENERAL 

A. Descriptive listing, Indexing etc. of Records 

To facilitate the use of records maintained in ,the National Ar-
chives, it is necessary that they should not only be kept arranged 
in aecordance with scientific principles but they should be analysed 
and listed in proper inventories, guides and where necessary, in des-
criptive* lists. Guides and invenwries are also necessary for exer-
cising effective control over records in the custody of the National 
Archives. A vast programme of indexing* * was undertaken by the 
National Archives which led to the publication of two volumes of 
detailed indexes to the Land Revenue Records 183~9 and a third 
volume relating to the Select Committee and the secret Department 
of East India's Company's Government, 175~O. 

5.2. The details of the work done in regard to listing, describing 
and indexing the records since 1947 are: Index to Foreign and Politi-
cal Department records, 1756-80; 3 volumes of Calendars of Per-
sian Correspondence 1788-93; 2 volumes of Descriptive Lists of 
Mutiny Papers in the Bhopal Records office. An additional volume 
of Calendar of Persian Correspondence 1794-95 has been printed off; 
and print order has been given on the second volume of Index to 
Foreign Department Records 1781~, and one volume of Descrip-
tive Lists of Secret Department Records 1776-80. An additional 
volume in the latter series, covering the years 1781-85, is ready for 
the press, while the compilation of a third volume (1786-90) has 

*DESCRIPTIVE LI6TS: Under the programme of Descriptive lists full 
summary has to be compiled of each and every document occuring in a 
series and they 'are thereafter to be edited, annotated and published with a 
detailed index and glossary. 

**INDEXING: The task of indexing consists in (1) listing alphabetically 
all personal names, toponyms and technical terms occuring in the records. 
explaining the precise contexts in which they oCCur (2) making additional 
entries in respect to all the important topics reflected. in the documents 
and arranging them in a logical order and then grouping them !alphabeti-

cally ~3) identifYing all the toponyms as well as the personal names (4) 
preparmg a glossary of all the entries in respect of technical terms. 

67 
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been taken in hand. Progress has alS'O been made in the Calendar-
ing of the Persian Correspondence from 1796-1800 and 15000 docu-
ments in the same series covenng the years 1801-1815 have been 
descriptively listed. Descriptive lists have likewise been compiled 
of 1400 Persian documents acquired from private custody, and a 
comprehensiv2 index t'O 7 volumes of Alq-abnamah, has been made 
ready for the press. Descriptive notes have been prepared in res-
pect of as many a~ 4,000 docum~nts belonging to the lnayat J ang 
Collection. The Department has also COIIl-piled a complete check-
list of the late F'Oreign and Political Department records from 1763 
to 1859 ~ alS'O of the new accessions from the same Department 
coveripg the years 1860-1942. Systematic inventories have likewise 
been prepared of a number of important collections, to wit, Survey 
'Of India Records (1865-73), Legislative Department records (1.&61-
1931), Upcountry Legislative Records (1840---47), Mutiny Record!> 
of Indore Residency (1857-59) and the papers of the Opium War. 

5.3. The work of listing has likewise been undertaken of the 
private collections acquired, and check-lists have already been com-
piled, among 'Others, of the papers of Gokhale, J ayakar and Srini-
vasa Sastri, and systematic inventories of those of Tandon, K. S. 
Ayyar, V. J. Patel and Naoroji. SUIDIIl-ary lists have been com-
piled of 42 Series among the Microfilm Collecti-on acquired by the 
Department. A card catalogue has been compiled of the printed 
map collection (covering 40,000 entries) and also a comprehensive 
descriptive catalogue 'Of the Survey of India's manuscript maps. 

5.4. The Committee have been informed during evidence that the 
National Archives has been receiving records from various Minis-
tries and D2partments ever since the National Archives was form-
ed in 1891. The principle laid down was that when ·these records 
were sent to the National Archives, they must be accompanied 
with a list as well as an exhaustive index to which reference could 
be made by scholars. Very often it happened that when these re-
cords were transferred, they did not have any lists. The National 
Archives has therefore been laying stress on preparation of check-
lists and 'Other reference media in respect of large proportion of its 
records where these do not exist. Such lists are required in respect 
of recQrds already tra~ferred to the ~linlent, in most cases 
many decades ago. This difficulty would not normally arise in the 
case of future accruals because the Manual of Office Procedure has 
clearly laid down that files transf$Ted by the Department to the 
National Archives should be accompanied by a list in duplicate. 

5.5. The Committee on Archival Legislation (1960) has stated 
that "a large portion of the records viz., those received particularly' 
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from the defunct Residencies and Political Agencies remain still to 
be arranged and restored to their original order. Most of these col-
lections are still without proper lists or inventories. The tasks of 
re-arrangement or listing should, in our view, receive high priority. 

5.6. The progress in preparation of check lists, summary* inven-
tories and systematic** inventories has been stated to be as fol-
lows:-

(i) Check-Lists: 28, 38, 525 documents-91464 Vols. 

(ii) Summary Inventory: 1,03,600 documents. 

(iii) Systematic Inventories: 6,800. 

Total number of documents: 29,49,925/91,464 Vols . 

. 5.7. The quantum of records to be provided with reference media. 
~re as follows:-

(i) Check Lists: 8470 Bundlesl2600 Vols. 

(ii) Summary Inventories: 3070 Bundles 

(iii) Systematic Inventories: 456 Bundles!1042 Vols. 

(iv) Examination, Appraisal 
and Listing: 1200 Bund1es120,700 Vols. 

5.8. It has been stated that about 58 per cent of the records pre-
sently in the custody of National Archives, have been provided with 
check lists, summary inventories and systematic inventories. About 
42 per cent remains to be provided with reference media. The N a-
tiona! Archives is far behind the schedule in this work and the posi-
tion is unsatisfactory. It would take not less than 75 years to com-
plete the work with the present staff. 
SL':' ~ .. -. 

5.9. It has been represented to the Committee by a leading ar-
chivist that, "The descriptive listing programme sho~ld be accele-
rated. This should be of the greatest use to research workers. We 
might have to wait for another quarter of a century for descriptive 
lists if adequate staff if not allotted to do this work. This might 
necessitate some new appointments." 

*rt is inventory of records giving in brief the subject matter of each file. 
·"'It is an inventory of records giving a bri~ description of each docu-

ment in a file. .. 
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5.10. In reply to a question the representative of the Ministry of 
Education stated during evidence that obviously from the perfor-
mance it was clear that preparation of inventory and check lists has 
not received due priority. The performance Was not one of which 
one could be proud. He further admitted that it was unfortunate 
that in the Staff Inspection Unit enquiry which had been going on 
for some time, either these facts were not fully represented or the 
Director had not been able to carry conviction with the Staff Ins-
pection Unit. '.. J \ 
c_-

5.11. Asked about the suggestions for accelerating the work, it 
has been stated that according to the recent assessment of the Staff 
Inspection Unit, the Department can with the existing staff .... ~>ne 
Archivist and three Assistant Archivists-complete only one volume 
in two years time. To accelerate the work, the staff should be doubl-
ed-to produce one volume a year. Further there !,!hould be better 
printing facility. The National Archives should have the option to 
select private presses after calling for tenders. The Government of 
India Press, Faridabad, which was entrusted with printing of 
volume II of the Descriptive Lists has already taken four years and 
not yet completed the job. During the period every page has had 
to go through 4-5 proofs. The Governments Presses are also not in 
a position to take up two volumes concurrently. 

5.12. The Committee are concerned to note that so far check-lists, 
summary inventories and systematic inventories have been prepared 
only in respect of 58 per cent of the records in the custody of the 
National Archives. They are surprised to learn that it will take as 
many as 75 years to complete the work in respect of the remaining 
records with the present staff. All this is indicative of the casual 
manner in which this important work is being handled by the Nation. 
al Arc!hives. The Committee also regret to note that even where 
the lists have been prepared, it has not been possible to publish 
them due to printing difficulties. The Committee feel that high 
priority should have been given to the preparation of li§ts, etc. from 
the very beginning especially because they serve two useful func-
tions-firstly they are of the immense use to the research scholars 
and secondly they enable the National Archives to exercise effective 
control over records and detect the missing records. The Committee 
need hardly point out that if immediate steps are not taken to com-
plete this work speedily, it may later become a gigantic task as voltt-
minous records are being created every day. It is a pity that the 
Director of National Archives was not able to carry conviction with 
the Staff Inspection Unit about his requirement of additional stalf 
for this and for other projects. The Committee cannot too strongly 
stress upon the Government the need to look into the task of pre-
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parRtiOD of liSts, etc. by the Naticmal Archives, and to devise suitable 
measuresjo ensure that the backlog of arrears in this regard is 
cleared within a specified period. They would like that this job is 
accorded a high priority. 

B. Guide to the records 

5.13. It has been stated that .the Handbook of the records of the 
Government of India in the Imperial Record Department (1743-
1859) was published in 1925. It was decided in 1958 to undertake a 
comprehensive guide* to all PUiblic records upto 1947 in the custody 
af the Department. Accordingly, 'A Guide to the Records in the 
National Archives of India, Part I (Introductory)' has been publish-
ed (1959) . This volume presents the background, administrative 
history essential for a proper understanding of the growth of r~ 

cords groups in the Department. Part II would be 'the Handbook 
on pre-Mutiny records published in 1925 duly revised to correct the 
many discrepancies and omissions which have been noticed. Preli-
minary draft has been got ready. It has to be further examined 
and approved prior to publication. Part III would cover the post-
Mutiny records. The work on Home Department (post 1859-1947) 
has been completed and the draft in respect of Education, Health 
and Lands, has been prepared for scrutiny. Work on the Finance 
Department is proceeding and some material on the organisational . 
history has been collected. It will take about 10 years to complete 
the work. 

5.14. Asked to explain the reasons for delay in the matter, it has 
been stated that progress would have been more rapid if the staff 
position was satisfactory. The Archivist who was specially entrust-
ed with this work functioned dnly for i year and 9 months (Sep-
tember 1964 to June 1966) and on his transfer to another Depart-
ment it has not been possible to post a senior officer whole-time in-
charge of the work. If additional staff and press facilities are avail-
able, it would be possible to complete the work within 5 years in-
stead of 10 years. 

5.15 The Committee are unhappy at the slow progress made in 
the preparation of the "Comprehensive Guide to all Public Records 
upte 1$47" for which a decision was taken in 1958. Very little work 
appears to have been done in this regard after the publication of 

·It contains inform'ation regarding existence of cWferent record series 
and their arrangment in a repository alongwith an organisational history 
of each record creating agency, 
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'art I (IntrOductory) in 1959. This is yet another example where 
the Naftknlal Archives has not planned its work properly. The 
Committee are not convinced that the completion of Part II & m 
volumes would take 10 years or 5 years if additional staff was pro-
vided for this work. The stock plea of shortage of staff is untenable 
in the face of the findings of the Staff Inspection Unit as reg81'ds 
the manpower position of the Department. The Committee would 
like the Government to examine this matter and ensure that the re-
maining volumes i.e., Part II & III are completed as early as 
possible. 

C. Microfilm Unit 

5.16. The National Archives of India has installed a microfilm 
unit to take up systematic duplication of its most valuable holdings. 
It has prepared a complete microfilm set of no less than 50,80,000 
manuscript pages of old records. The laboratory has also proved 
a useful means for meeting the rapidly increasing demands from 
scholars for documentary transcripts. 50 far, as many as 22,45,000 
pages in microfilm have been furnished both to individuals and insti-
tutions at cost. The microfilm unit has also rendered transcription 
service to a fairly large number of repositories and institutions which, 
had no arrangement for such services. Among institutions which 
have availed themselves of the facilities are the National Archives, 
Nepal, the Gandhi 5amarak Nidhi, State Archives, Bikaner and Raza 
Library, Rampur. For the last institution no less than 4,64,00() 
manuscript pages have been microfilmed. 

5.17. It has been stated that the Department needs to import 300 
Tolls of safety base negative films and 300 rolls of positive films an-
nually to meet its annual reqUirements. The cost involved is about' 
Rs. 33,000 in foreign exchange. The allocation made for the purpose 
is far short of the requirements due to tightness in the foreign ex· 
change position. The expenditure on this account during the last 
3 years has been only Rs. 7,150 Rs. 11,018 and Rs. 8,500 respectively. 

5.18. It has been stated that the position regarding the supply of 
raw mms is most unsatisfactory. The National Archives has been 
negotiating with Messrs Hindustan Photo Films, Ootacumand which 
are the only manufacturers of films in India. They have said that 
they would not be able to prepare raw films of the type required by 
the National Archives as priority is being given to manufacture of 
motion pictures, .X-rays and popular films. 

5.19. The Committee have been informed that it is proposed to 
-hailTe a repair and micro-film unit during the Fourth Five Year Plan 
1;0 supplement the existing fa'Cilities. 
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5.20. The Committee are glad that the micro-film. unit of the 
National AfthiVes is meeting the demands of documentary trans-
cripts from the scholars and other institutions and is thus render-
ing a useful service. They, however, note that the miero-fibn 1IIIit 
is facing difficulties in getting adequate supply of raw-film owing 
to difficult foreign exchange position of the country. The Commit-
tee feel that it should be possible for the Hindustan Photo Films 
Limited to undertake the manufacture of raw micro-films. They 
therefore suggest that the question of their production at the 
Hindustan Photo Films LiJnited may be taken up by the Ministry of 
Education in right earnest with the Ministry of Industrial Develop-
ment and Company Aftairs. 

D. Publication of Educational Records 

5.21. It has been stated in a written note submitted to the Com-
mittee that as early as 1920, the Central Bureau of Education, Gov-
ernment of India, published a volume of Selections from Educational 
Records which covered the period from 1781 to 1839. In 1922, another 
volume was published and the period from 1840 to 1859 was covered. 
In the ,following year, however, the Central Bureau of Education was 
abolished as a measure of economy and consequently, further publi-
cation of Selections from Educational Records was discontinued. 

5.22. For some reason or the other, this important scheme remain-
ed in cold storage for a very long time until it was taken up by the 
Ministry of Education in 1958. Under the policy now adopted, the 
Government of India accepts the responsibility to publish such 
Selections from the Educational Records in the National Archives of 
India as have some historical significance and it has been decided that 
such Selections for the pre-Independence period should be published 
in a phased programme spread over a nwnber of years as a Plan item. 
An Advisory Committee has been constituted for the purpose with 
Education Secretary as its Chairman, and the work of making Selec-
tions from Educational Records has been taken up from where it was 
left in 1922. 

5.23. It has been stated that Records pertaining to education, aca-
demic or technical, do not come under the aegis of the Ministry of 
Education. Differellt departments of the Government of India, jn 
their own way, deal with educational aspects 'specially in the con-
text of their own subj'ects. For bringing. out Selections on any as-
pect of Indian education, while compiling materials, the Department 
has to look into tecords of different Ministries-for example, techni-
cal education in India,RecOrds of Finance, Algrictiltuzoe, Art -& Indus-
try, Health, Law, Commerce etc. will have to be fully consulted and 
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relevant materials sifted. Before compiling a suitable volume, it 
has to be adequately edited with the help of unpublished and pub-
lished materials on the subject in different aspects. Since the non-
current records of all the Ministries of Government of India are 
housed in the National Archives of India, it is naturally economical 
from the p..~int of view of time and labour to employ National Ar-
chives to perform the duties once entrusted to Central Bureau of 
Education. 

5.24. It has further been stated that Educational Records from 
post-Mutiny to pre-Independence period consits of abou.t 1,200 
volumes and bundles covering about 8 lakh manuscripts and printed 
pages. In order to make these records available to record users, 
particularly research students of Educational History in the form of 
authentic reference publications, this publication scheme was con-
ceived by the Ministry of Education. This publication scheme con-
sists of two parts: 

I. Preparation of Descriptive Lists of Educational Records 

Preparation of descriptive lists of the Educational Records upto 
1947 in five volumes and one volume of the consolidated subject-
index. The Descriptive Lists will, besides furnishing information 
about writer, addressee, nature and extent of each document, in-
clude a summary of the document to enable the research student of 
history to determine prima facie whether a document is likely to be 
useful or relevant to 1ihe subject of his enquiry. 

II. Preparation of Selections irom Educational Records 

(a) Publication of selections from Educational Records covering 
1860-1947, on the lines of Sharp & ~i~hey's work, involves thorough 
study of all the documents on educational development in different 
spheres, embraCing about 8 lakh pages in manuscript and print, for 
the use of the educationists, scholars and students of educational his-
tory. 

(b) Reprinting of the Selections from Educational Records (1781-
1859) by MIs. Sharp and J. A. Richey and publication of Supplement-
ary Volumes to these works. 

5.25. It has been stated further that the Descriptive Lists When 
published will be of immense volume to scholars who want to do re-
search on educational history. But to students who are interested 
in the history of the development of education and their number is 
large-the publication of the documents bearing on educational po-
liey, either in full or in part, will be more welcome. It is therefore 
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that preference has been given to publication of Selections from 
Educational Records over the Descriptive Lists. The work involved 
in this connection and the progress made so far is given at Appendix 
VI. 

5.26. The Committee on Archival Legislation (1960) has recom-
mended in this connection as follows:-

"The work of editing and publication of 'Selections from the 
Educational Records of the Government of India' should 
be taken out of the hands of the National Archives and 
should either be entrusted to an appropriate Branch of the 
Ministry of Education or any other suitable institution." 

5.27. When this matter was raised during evidence, the represen-
tative of the Ministry stated that the Committee on Archival Legis-
lation had not given any-special reasons in their Report for with-
drawal of the scheme of publication of Educational Records from the 
National Archives. The matter was considered by the Ministry and 
it was decided that the Natio:q.al Archives, wmch had the custody of 
various records spread over to many years, might be in a hetter posi-
tion to undertake this work. 

5.28. The Committee note that the National Archives of India 
is engaged in the publication of 'Selections from the Educational 
Records of the Government of India'. Judging from details of the 
volumes to be published, it is evident that this work is outside the 
purview of the normal activities of National Archives. The Com-
mittee do not feel convinced by reasons put forward by the MiW~ 
try of Education for not withdrawing this work from the National 
Archives of India as recommended by the Committee on Archival 
Legislation (1960). The Committee feel that the National Archives 
of India, whose working even in its own sphere of activities leaves 
much to be desired, should not be burdened with any extraneous 
work. They would like the Government to reconsider whether it 
will not be in the interest of National Archives to withdraw this 
work from it and entrust the same tQ some other appropriate agen-
ey of the Governm~nt Qf India. 

E. Li~rary 

5.29. It has been stated that the total number of books and other 
printed materials in the Library is 1,90,000 approximately including 
periodicals, blue books, gazettes and statistical and other periodical 
publications of official provenance. 
3011 (Ali) LS--6. 
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~.30. Asked what are the main subjects to which these books roe-, 
late, it has been stated that the Library in the first place contains 
printed documentary materials like official gazettes, blUe books, sta-
tues, census reports, reports on Surveys and settlements etc. The 
purpose of all these holdings is to supplement the information avail-
able among the archival accumulations in the Department and to 
present in combination with the latter as complete documentation as 
possible as the history of modern India in all its important aspects. 

5.31. In the second place the Library houses publications which 
are indispensable for a full understanding of the documentary 
and archival materials in the Department and whose study is essen-
tial for obtaining a correct perspective of the history that is reflected 
in the primary sources. 

5.32. In the third place the Department stocks books which are 
continuously needed for purposes of reference by the members of the 
Department in connection with their editorial and research activities, 
as also by research scholars and members of the public who consult 
the holdings of the Department for purposes of research. In addi-
tion, the Department has to stock books bearing on the Ancient and 
Medieval history of India as indispensable instruments for the under-
standing of recent developments in the country. 

5.33. In the fourth place the Library holds books dealing with 
archival science and related disciplines like paleorgraphy, library 
science, numismatics, etc. 

5.34. The Committee desired to know why it was necessary for the 
National Archives to maintain a Library, it has been stated in a writ-
ten note submitted to the Committee that the necessity for main-
taining a well-furnished library in the National Archives of India 
arises from the following considerations:-

1. As long as the National Archives continues to serve the 
function of the repository of the Central Government's 
inactive records and of maintaining these records in a 
well-ordered state and in good order it is necessary that 
it should have ready access to all the literatUre dealing 
with up-to-date methods of archives keeping and archives 
preservation. The National Archives has the only library 
with a collection of such literature. 

2. One of the National Archives' primary functions is to col-
lect information on matters of day-to-day importance to 
administration for the use of Central Ministries and other 
official agencies. Such information is often available 



77 

among published documents and other publications of 
official provenence. The National Archives has therefore 
to maintain a complete set of such pUblications as an in- I 

tegral part of its holdings. 

3. With a view to collecting back-ground materials on the his-
tory of past official transactions frequently needed by 
Ministries and other Government agencies, the National 
Archives has often to undertake extensive and protracted 
researches not only among documentary sources (both 
published and un-published) but among other printed 
sources. 

4. The various programmes with which the National Archives 
has been entrusted such as descriptive-listing, calendaring, 
editing and annotation of historical documents, publica-
tion of a journal on Archives make it obligatory on the 
part of the Metnbers of the Department engaged in such 
work to consult constantly the various reference books 
and other literature. 

S. The National Archives has also to cater to the needs of the 
research scholars and other members of the public who 
visit the Department to obtain information on the pro-
blems of their investigation. Even when consulting ar-
chival materials they have continuously to refer to printed ' 
documents and other sources, without which, it is not' 
possible to obtain a full understanding of the unpublished 
records. 

e. The National Archives maintains a research and reference 
service not only for the use of Government Departments 
needing information in connection with their day-to-day 
work but for the benefit of such scholars as are not in a 
position to inspect the records personally and such learned 
institutions as are not in a position to depute their own 
research workers to the Archives for collecting the infor-
mation needed. The National Archives has to undertake 
research for all such organisations and it is a pre-requisite 
of the work that the Department must have ready at hand 
all the books of reference required for consultation. 

,. The National Archives is required to furnish such members 
of the public as may approach it with certified copies of 
printed documents, statutes, bills, regulations, gazette noti-
fications, extracts from reports, Legislative Debates and 
similar materials. It is therefore very essential for it to 
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maintain a complete set of all publications containing such 
materials. 

5.35. The Committee have been informed during evidence that 
there was no archives repository in the world which had not a well 
equippet-l.. Library of its own. 

5.36. Asked abo~t the functioning of the Library the representa-
tive of the National Archives stated that the Library has received 
scant attention from the successive Directors of Archives. For the 
first time, an accession register was started in 1950 and the number 
of books entered therein was now 25,000. For 11 years the Library 
has been without a Librarian and the staff given to the Librarian, 
when one was appointed, was not sufficient to carry on even tlie 
routine duties. Out of the total number of 1,90,000 books, it has been 
possible to prepare lists of about one lakh books only. About 8 years 
back the audit stressed that the books must be physically verified. 
That audit para is still there and it has not been possible to do the 
needful. 

5.37. The representative of the National Archives could not deny 
that tl:le large number of books were either misplaced or missing as 
Usts of another 90,000 books have yet to be prepared. The representa-
tiv.e of the Ministry admitted that this was an unsatisfactory state of 
affairs and this work must be attended to immediately. He assured 
the Committee that he would attend to the work personally. 

5.38. It has been stated in a written note submitted ~o the Commit-
tee that neither the staff nor the equipment in the Library is suffici-
ent for ~he implementation of some of the most essential library 
programmes such as preparation of Analytical Catalogue, listing of 
Parliamentary papers etc. Government have recently been moved to 
sanction the following additional staff for the Library:-

I. Class II 
(Non-gazetted) 
(Non-Ministerial) 

2. Class I~I 
(Non-gazetted) 
(Non-Ministerial) 

3. qass III 
(Non-gazetted) 
(MiniateriaJ) 

Reference Librarian in the 2 posts 
pay scale of Rs. 325-15-
475-EB-2~575 . 

Assistant Librarian in the 2 posts 
pay scale of Rs. 21~lo-
29G-I5-32~EB-15-
425· 

Upper Division Clerks in the 4 posts 
pay scale ofRs. 130-5-
160-8-200-EB-25~ 
EB-8--29~Io--300. 



Class III 
(Non-gazetted) 
(Ministerial) 
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Lower Division Clerks in the 
pay scale ofRs. no-3-
I31-4-I5S-EB- 175-
5-180• 

8 posts 

5.39. It has further been stated that Library has no reading room 
attached to it nor is there sufficient space to accommodate readers 
inside the stacks. These difficulties will be overcome only when the 
proposed annexe to the present building has been constructed. 

5.40. The Committee are concerned to note that the Library of 
the National Archives of India has not been functiolling properly 
for the last ~o many years. They are distressed to learn that out of 
1,90,000 books available with Library, it has been possible so far to 
prepare lists of one lakh books only. The Committee need hardly 
point out that in the absence of uptodate lists of books, it is not 
possjble to detect whether any bOGks are missing or not as the books 
cannot be physic.ally verified. In the, circumstances, the Committee 
cannot but deprecate the inaction on the part of the Government 
for not taking any steps to streamline the working of the Library 
even when 'Audit' stressed eight years back that the books must be 
physically verified. The Committee need hardly stress that the Lib-
rary DlIUst be maintained properly if at all it is necessary for the 
National Archives to have such a huge Library. They would, there-
fore, like the Government to take immediate steps to assess the needs 
of the Library for staff and equipment on a realistic basis so that all 
the books in the possession of the Library are properly listed and 
accessioned. They would also stress the desirability of physically 
verifying the books at least once iD every five years. 

F. Evaluation 

5.41. It has been suggested by a leading expert on archival matters 
to the Committee that, ''The members of the Indian Historical 
Records Commission resident at Delhi should be invited by the 
National Archives from time to time, preferably tWice a year, and 
they should be taken round the various departments and the activities 
and the programmes of the National Archives should be explained to 
them. They should be asked to submit their views for further 
improvement". 

5.42. When the above matter was raised during evidence, the re-
presentatives of the Ministry agreed that basically this was a good 
suggestion. He stated that the question to be considered was whether 
a formal invitation should be extended to them or it should be done 
infonnally. In actual practice, the members of the Lndian Historical 
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Records Commission did visit the National Archives from time to 
time and submitted suggestions to the Commission on matters affect-
ing National Archives. 

5.43. Asked what was the present system of evaluating the work 
of the National Archives, the representative 01 the Ministry stated 
that evaluation of the working of the National Archives in a syste-
matic manner had not been done. But the Ministry of Education was 
receiving quarterlY and annual reports from the National Archives. 

5.44. The Committee are not satisfied with the present system 
of evaluation of the working of the National Archives. They would 
like the Government to consider the feasibility of inviting two or 
three Members of the Indian Historical Records Commission, resi-
dent at Delhi, at least once a year, to go into the working of the 
National Archives and submit their report to Government suggest-
ing ways and means of improving it, so as to ensure that the results 
ere commensUrate with the expenditure involved. 



VI. CONCLUSION 

Starting with a humble beginning in 1891, the National Archives 
of India has now come to be recognised as one of the world's leading 
archival organisations. Yet the National Archives has still a long 
way to go. It must be more fully equipped and hold in custody all 
the records which deserve to be permanently preserved and pass 
en to posterity the heritage of the past and the livin, present. 

6.2. Until a couple of decades ago the activities of the National 
Archives were little known to an average educated person in the 
country. These were looked upon as matters of interest only to 
the specialist. It is, however, gratifying to note that of late a greater 
awareness of records and their value has been created in the country. 
The importance of archives as an indispensable instrument of public 
administration can hardly be overemphasised. 

6.3. It was a wise move on the part of the Govemmp-nt to ap-
point the Committee on Archival Legislation in 1959 under the 
Chairmanship of the eminent hostorian Dr. Tara Chand. The Com-
mittee submitted a very learned and useful Report which is un-
doubtedly a great landmark in the archival history of the country. 

6.4:. In the earlier chapters of the Report the &timates Com-
mittee have dealt with the various aspects of the working of the 
National Archives~ They would, however, like to focus attention 
to a few points which in their opinion deserve special consideration 
by Government. The first and foremost is the question of giving 
a statutory basis to the National Archives by enacting legislation 
to cover the management, administration, preservation, disposal 
and public use of Central Records. This was the major recom-
mendation of the Committee on Archival legislation and although 
more than 8 years have elapsed since the Report was submitted it 
is still under the consideration of the Government. The Committee 
hope and trust that Government will take a final decision in this im-
portant matter without any further loss of time. 

6.5. The second point which deServes special attention is the 
urgent need of the National Archives to have additional accommo-
iation. This important matter is stated to be under discussion for 
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almost a decade and yet for one reason or the other the construc-
tion work has not started. The Committee would urge that this is 
a matter which should not be further delayed. 

6.6. The Committee are unhappy to note that due to non-avail-
ability of foreign exchange for importing material like tissue paper, 
acetate foil and raw film etc. the activities of the National Archives 
in the field of micro-filming and scientific treatment and rehabili-
tation of old and brittle records have suffered. They understand 
that in a number of cases, lack of funds and other administrative 
difficulties have stood in the way of giving effect to the recommen-
dations of the Tara Chand Committee accepted by the Government 
of India. This leads to stagnation in its activities and the progress 
be'comes halting and slow. The Committee are of the view that if 
the National Archives is to discharge the duties entrusted to it, it 
should be provided with the necessary wherewithal. They would 
like Government to pay greater attention to the National Archives 
than they had been doing hitherto, so as to enable it to give a better 
account of itself. 

NEW DELHI; 
February 17, 1969 
Magha 28, 1890 (Saka) 

P. VENKATASUBBAIAH, 
Chairman, 

Estimates Committee. 



APPENDIX I 

(Vide para 1.6 of the Report) 
Composition 

The Government of India appointed on 19th August, 1959 the 
Committee of ,the following members to advise the Government re-
garding the desirability or otherwise of making a law applicable to 
the archives in India, to enquire into the working of National and 
State Archives and to suggest means for improving their administra-
1ion (vide MiniStry of Education Resolution No. F. 6-13159-A-10, dated 
19th August, 1959: 

Dr. Tara Chand 
Member, Rajya Sabha 

Dr. Raghubir Singh, 
Member, Rajya Sabba 

Dr. Bisheshwar Prasad, 
"rofessor of History, 
University of Delhi 1 

"Shri Mohibbul Hasan, 
Reader in History, 
Muslim University, Aligarh 

Dr. P. M. Joshi, 
Director of Archives, 
'Government of Bombay 

Shri Fateh Singh, 
Representative, 
Ministry of Home Affairs 

'Government of India 

Shri R. S. Sarkar, 
Representative, 
Ministry of Law, 
Government of IDdia 

Shri Nizamuddin Ahmed, 
R~reseDtadve, 
MlDistry of Education, 
'Government of ludia 

Shri K. D. Bhal'l3Va, 
Director of Archives, 
Government of India 

Chairman 

Member 

Member 

Member 

'Member (ez~fficio) 

(CIl[~ffici 0) 

Member-Secretary (ex-ofBcio) 

On 30th September 1959, Dr. S. Gopal, Director" Historical Division, 
Ministry of External Mairs, was appointed as an additional member 
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of the Committee. Shri Nizamuddin Ahmed's :place on the Commit-
tee was taken by Shri K. R. Ramachandran, Deputy Secretary, 
Ministry of Education, on 25th November, 1959 and on the transfer 
of Shri K. D. Bhargava from the National Archives of India, Shri S. 
Roy, Officiating Director of Archives, Government of India, was 
appointed Member-Secretary on 12 August, 1960. 

TERMS OF REFERENCE 

1. to examine (a) condition of public records and the rules 
and instructions relating to the preservation, administra-
tion and maintenance thereof and public access thereto; 
(b) Dr. Raghubir Sinh's "The Historical Records (of 
national importance) Bill, 1957" and the opinions received 
thereon; and (c) the Destruction of Records Act of 1917 
and the Antiquities (Export Control) Act, 1947, and other 
Acts bearing on archival problems; and 

2. to submit recommendations on the following: 

(i) how far in the interest of the proper preservation and 
administration of public records, it is desirable for the 
Government of India to exercise supervision over the 
State records or any part thereof, including the records 
of the former Princely States which are with various 
State Governments as a result of merger; 

(ii) in order to exercise such supervision to consider what 
steps should be taken to declare the State records' or 
parts thereof to be of national importance; 

(iii) whether the executive authority in respect of the re-
, cords which may be declared to be of national impor-

tance should be exercised directly by the Government 
of India or left with the State Governments; 

(iv) the feasibility of transferring "ancient and historical 
records other than those declared by Parliament to be 
of national importance" from the State List to the Con-
current list of the 7th Schedule of the Constitution of 
India; 

(v) whether it is desirable to have a statutory enactment 
for the management and disposal of the records of the 

Central Government and such other public bodies which 
have an all-India character; 
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(vi) to consider the desirability of a plan for establishing 

zonal repositories for such records as may be declared 
of national importance and I or the records of the Gov-
ernment of India's agencies in each zone; 

(vii) what further measures, if any, can be taken for effec-
tively preventing the destruction or disposal of manu-
scripts and records in private custody which are con-
sidered to be of national importance. 
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APPENDIX V 

(Vide para 3. I of the Report) 

Ministries/Departments who have trans/erred their records to the National 
Archieves of India. 

Names of the DepartmeDtlMinistry Year Volumes BundIca C. BolrCl 

I. Home Department (incl ud-
ing public Department) 

1748-1955 5,977 3,312 2,317 

2. Finance Department 1811-1948 3,612 2,342 

3. Central Board of Revenue 192.4-1947 789 

•• Education, Health & Lands 
Deptt. 

1923-1945 6,997 3,826 

S. Deptt./Ministry of Educa-
tiOD 

1945-1951 5 94 

-6. Depu./Ministry of Health 1945-1951 1 41 
7. Deptt.lMinistry of Aericul- 1945-1947 13 42 36 

ture 

:8. Commerce Deptt. (includ- 1945-1948 8,764 1,715 
iDg Revenue, Agr. & Com-
merce) 

9· Industries & Labour Deptt. 1871-1948 124 619 
110. Railway Deptt. ~ailway 1923-1935 

Board) (inchiding mmu- 1905-19« 332 2,119 
nication-Transport) . 

:II. Legislative Deptt. Cinclud- 1771-1940 2,755 1,599 
ing records of the predeces-
sor bodies) 

12. Indian Council of Agricul- 1929-1945 206 535 ture Research 
13· Survey of Indi a 1777-1902 1,500 54 148 
14· Foreign & Political Deptt. 1756-1944 1.787 9,651 

(including the records of 
the predeceslIOr and succes-
sor bodies) 

IS. Military DepartmeDt 1760-1938 1,141 5,21.4 5S' 
16. Directorate General of 1855-1948 z,IS6 32 

Health Services (including 
its predecessor bodies) 

17. public Works Department 1855-1935 4,288 1,018 ISz 
18. Solicitor's Gen:ral record 1761-1920 89 
19· Salt Commissioner's records 2862-1945 83 76 
20. Mini stry of Information & 

Broadcasting 
1950-1961 491 

21. Residency Records -1952 24,686 5,122 6,864 
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APl'ENDIX VI 

(vide para 5.25 of the Report) 

Progress 'regarding the pu'bZication of Educational RecOTds 

Work Involved 

Below is given a list of probable subjects of the publications in 
the series "Selections from Educational Records" (one or more 
volumes on any of the subjects or more than one subject in a volume-
may be published). 

A 
Remarks 

I. Educational Reports 1859-71 Volwne has been 
published in 1960. 

2. Development of University Education, 186cr- Volume has been pub-
1887. lished in 1963. 

3. History of Educational Administration, 1860- Under preparation. 
97· 

4. Development of Technical Education. 
(a) Volwne IV on Technical Education in 

India, 1886-1907. 

Do. 
Is in Press. 

(b) Another volwne on Development of Tech- Under preparation. 
nical Education in Provinces. 

s. Female Education in India, 1860-1947 
6. Educational Finance 
7. Vernacular Education 
8. Decentralisation of Education 
9. Primary Education 

10. Secondary Education 
II. Opening of Career to talent 
12. Text book Committees 
13. Reports of the Indian Education Commission 
14. Award of Scholarships 
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Do. 
Yet to be compiled. 

Do. 
Do. 
Do. 
Do. 
Do. 
Do. ' 
Do. 
Do. 
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IS. Educationfor Development of Mahomedan 
Community. 

16. Education for Development of Undeveloped or 
Backward Classes. 

17. Education for Adults 
18. Education for Social Service and Public Ad-

ministration. 
B 

(a) Descriptive Lists of Educational Records 

(b) Consolidated Subject-Index to Des-
criptive Lists of Educational Records. 

C 

Yet to be compiled. 

Do. 

Do. 
Do.' 

5 Volumes-yet to be 
compiled. 

1 Volume-yet to be 
compiled. 

(a) Reprinting of Selections from Educational Reprinted in 1965. 
Records, Pt. I, 1781-1839, by H. Sharp. 

'(b) Reprinting of Selections from Educatinal Reprinted in 1965. 
Records, Pt. II, 1840-1859, by J. A. 
Richey. 

D 
{a) Supplementary volume to Pt. I of Selec- Yet to be compiled. 

tions from Educational Records, 1781-
1839. 

(b) Supplementary volume to Pt. II of Se- Do. 
lections from Educational Records, I&f.o-
1859. 

VoLumes Published 

Since the first meeting of the Advisory Committee for publication 
of Educational Records in June 1958, the follOwing volumes were 
published: 

(a) Selections from Educational Records of the Government 
of India, Volume I, Educational Reports, 1859-71, Delhi. 
1960. 

(b) Selections from Educational Records of the Government 
of India, Volume II, Development of University Education, 
1860-1887, Delhi, 1963. 

(c) Selections from Educational Records, Part I, 1781-1838, 
Ed. by H. Sharp, Reprinted, Delhi, 1965. 

(d) Selections from Educational Records, Part U, 1840-1859, 
Ed. by J. A. Richey, Reprinted, Delhi, 1965. 

Work in Progress 

(a) Vol. III-History of Educational Adm~nistration, 1859-97. 

Since the last report placed before the Committee on 20 January, 
1966, notes on a considerable number of items occuring in the text 
'3011 (Ail) LS-7. 



of the selected portion of the proposed publication were furnished to 
the Hony. Editor, Shri J. p. Naik, Materials collected from records~ 
official reports and publications pertaining to the period beyond 1882, 
were also supplied to him. Shri Naik has very kindly assured to 
complete the work by December, 1968. 

(b) Vol. IV-Technical Education in India, 1886-1907. 

A volume on Technical Education in India, 1886-1907, was CODl-

piled and sent to the Government of India Press, climbatore (some 
time in September 1967). This volume contains 462 pages in type-
scripts of text and 88 pages (in typescripts) of Lntroduction, Biogra-
phical Sketches, Appendix. Final proof of the volume is in hand. 

(c) Vol. V-Female Education in Indi4, 1860-1947. 

Originally records on the subject for the period upto 1870 were 
collected and were found to be inadequate for a suitable volume. 
Subsequently a list of 47 documents, compriSing 554 pages, covering 
upto 1900, was prepared. After a critical examination of the mate-
rials, it was proposed again to extend the survey of records on the 
subject upto 1947. A list of relevant documents covering the entire 
period has been prepared. 

(d) Vol. VI-Development of Technical Education in t.he Pro
vince,. 

Materials from different sources, mainly records, belonging to 
different departments (e.g. Education, Agriculture, medical, Com-
merce, Art and Industry etc.) Educational Reports of various Provi-
nces, Quinquennial Reports, Administration Reports, Parliamentary 
Papers, Native Newspapers, Private Papers of eminent persons and 
national leaders and Viceroys and Governors-General are to be col-
lected. 300 pages of typescripts have been made and the collection 
of material is likely to be completed by June 1969. 



APPENDIX VB 

SummG'1I of Recommendations/Conclusions contained in the Report 

Sl. 
No. 

1 

] 

Reference to 
para No. of 
the Report 

Summary of Recommendations! Conclusions 

2 

1.12. 

3 

The Committee consider it unfortunate that 
it has not been possible for the Government to 
enact necessary archival legislation so far even 
though the Committee on Archival Legislation 
which was specifically appointed to advise the 
Government regarding the desirability or other-
wise of making a law applicable to the archives 
of India, had recommended its imperative need 
as far back as 1960. The Committee see little 
justification for the inordinate delay of eight 
years in this regard. It is normally expected of 
the Government that the recommendations of 
the Committees of experts, appointed by them, 
which are accepted, should be implemented with-
out delay otherwise the very purpose of appoint-
ing expert committees is defeated. The Com-
mittee is unhappy at the vacillation in this 
matter, and WQuld urge Government to bring for-
ward necessary archival legislation at an early 
date. 

1.24. The Committee are not convinced by the 
reasons advanced by Government for not accept-
ing the recommendations of the Committee on 
Archival Legislation regarding the replacement 
of. the existing advisory bodies like the Indian 
Historical Records Commission etc. by the Indian 
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Archival Council. In the opinion of the Com-
mittee an institution like the Indian Historical 
Records Commission need not be continued sim-
ply because it has a long tradition and its aboli-
tion would be resented by the historians. Th. 
real test of an institution is its utility and the 
fulfilment of its objectives. The Committee con-
sider that the Indian Historical Records Com-
mission, as constituted at present, is an unwieldy 
body and does not appear to be a suitable or-
ganisation for discharging the functions proposed 
for the Indian Archival Council recommended by 
the Committee on Archival Legislation. The 
very fact that it did not meet for over 5 years 
i.e. between February, 1961 and October, 1966 
seems to indicate that it has not been very effec-
tive. The Committee would therefore like the 
Government to reconsider the recommendation 
made by the Committee on Archival Legislation 
for the setting up of the Indian Archival Coun-
cil. 

The Committee note that out of 25 recom-
mendations made by the Indian Historical Re-
cords Commission at its 37th Session held in 
Delhi in October, 1966, 22 were accepted and 3 
were rejected by Government. Out of these, only 
12 recommendations have actually heen imple-
mented so far. Again out of the 16 recommenda-
tions made at the 38th Session held at Calcutta 
in November, 1967 only 2 have been accepted 
and implemented. In the circumstances, the 
Committee are constrained to conclude that the 
recommendations of tlie Indian Historical Re-
cords Commission are not given due importance. 
The Committee suggest that until such time as 
the Indian Archival Council is constituted a small 
Standing Committee from amongst the members 
of the Indian Historical Records Commission be 



1 2 

4 1.35. 

5 1.36. 

6 1.41. 

95 

3 

appointed to periodically review the action taken 
by Government on the recommendations of the 
Indian Historical Records Commission and sug-
gest ways and means for their speedy implemen-
tation. 

The Committee note that only 3 members 
attended the 22nd meeting of the National Com-
mittee of Archivi'sts. They would like the Gov-
ernment to take appropriate steps to make the 
National Committee of Archivists a useful and 
effective forum so that the archivists could take 
advantage of the ideas and experiences exchanged 
during its meetings in dealing with their day to 
day problems. The Committee have no doubt 
that with the establishment of the Indian Archi-
val Council, the scope, functions and composition 
of this Committee would be redefined. 

The Committee agree with the Secretary of 
the Ministry of Education that only one meeting 
of the National Committee of Archivists just be-
fore the meeting of the Indian Historical Re-
cords Commission is sufficient for its purposes 
and that there is no need to have two meetings 
of this Committee in a year. 

The Committee note that Government have 
not as yet been able to implement the recom-
mendation made by the Committee on Archival 
Legislation in 1960 to amend the Antiquities 
(EX'port Control) Act, 1947 to prevent migration 
and unauthorised export of private archives. It 
is regrettable that an Amending Bill which took 
the Government about 4i years to introduce in 
the Lok Sabha in 1965 lapsed on account of the 
dissolution of the House in March, 1967. Two 
more years have elapsed since then and yet Gov-
ernment are not in a position to bring in an 
Amending Bill comprehenshTe enough to suit the 
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7. 2.12. 

8 2.13. 

purpose in view. The Committee would like it 
to be realised that in the absence of the Amend-
ment Bill, valuable records and materials which 
are our cultural heritage and are of immense 
historical value, are being exported from the 
country. They hope that in pursuance of the 
assurance given to the Committee the Govern-
ment would bring forward a comprehensive 
Amendment Bill on the subject at least during 
the current Budget Session. 

The Committee are not at all convinced by 
the reasons advanced by Government for post-
poning decision on the recommendations of the 
Committee on Archival Legislation (1960) relat-
ing to the reorganisation of the set up of the 
National Archives of India and the system of re-
cruitment of staff there. That no decision has 
been taken on this important matter during the 
last 8 years for one reason or the other, indicates 
that the Government have not shown a sense of 
urgency in improving the WQrking of the N a-
tional Archives. The efficiency of an organisa-
tion depends largely on its staff and structural 
soundness. The Committee consider that most of 
the defects in the working of the National Ar-
chives of India, which have been referred to in 
the various paragraphs of this Report and have 
been admitted by the Ministry of Education, are 
partly due to its organisational and staffing weak-
nesses. The Committee cannot too strongly em-
phasise the need for an earl'y decision in this 
matter. They hope that with the improvement 
in the organisational set-up of the National Ar-
chives and the staffing pattern, its working will 
be put on a proper footing. 

The Committee are surprised to note that 
while on the one hand, the National Archives of 
India is complaining about the shortage of staff 
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to carry on its various activities, the Sta1f Inspec-
tion Unit of the Ministry of Finance which went 
into the working of this organisation thorough-
ly, found a large number of staff surplus to its 
requirements. The Committee are therefore un-
able to agree with the statement that "the pro-
posed heavy reduction in the staff recommended 
by the Staff Inspection Unit would have adverse 
effect on the present tempo of activity, let alone 
implementing the major schemes in a big way." 
On the other hand this indicates that while the 
existing staff in the National Archives is not 
being gainfully utilised, a number of its activities 
are not being properly attended to. The Com-
mittee urge that effective measures be immediate-
ly taken in this direction by properly distributing 
the work among the existing staff and by fixing 
norms of work for them. 

The Committee note that the proposal to 
construct an Annexe to the present building of 
the National Archives was mooted as far back 
as 1945, but its construction has not even been 
started. The Committee feel that the delay in 
this matter has adversely affected the efficient 
and smooth functioning of the National Archives. 
This indecision on the part of Government has, 
apart from resulting in increase in the estimated 
cost of construction from about Rs. 45 lakhs in 
1958 to about Rs. 70 lakhs now, has brought about 
a lull in the programme of accession and acquisi-
tion of the non-current records of the Govern-
ment of India by the National Archives. The 
Committee would urge that construction of the 
Annexe should be started and completed with-
out further lOSs of time and with a sense of ur-
gency. 

The Committee 'note that Government have 
now agreed to earmark a plot in Hauz Khas, 
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which is at a distance of lIiore than 10 miles 
from the present building, for the construc-
tion of the Annexe. They need hardly point 
out that the construction of the Annexe 
at Hauz Khas would create administrative 
difficulties for the institution and would be 
inconvenient to the scholars as well as 
researchers. The splitting of the activities of 
the National Archives at two places, so far dis-
tant from one another would also be unecono-
mical. The Committee, therefore suggest that 
the Annexe should, as far as possible, be cons-
tructed adjacent to the present building where 
space is stated to be available for the purpose. In 
case it is not found practicable to do so, then the 
feasibility of transferring all the activities of the 
National Archives from the present site to Hauz 
Khas may be considered. In either case, the 
Committee would like to stress that all the activi-
ties of the National Archives should be concen-
trated at one place. 

The Committee note that <the number of 
trainees who completed their training in Archi-
ves-Keeping and were awarded Diplomas was 
only 6 in 1964-65, 8 in 1965-66 and 7 in 1966-67. 
The Committee consider this number to be very 
low and feel that the facilities of training offer-
ed by the National Archives are not being fully 
utilised. They would like the National Archives 
to make the training more purposeful and attrac-
tive so that more and more trainees come for-
ward to take advantage of these facilities. The 
Committee also suggest that the desirability of 
inviting Lecturers of eminence from Universities 
and other institutions to give lectures to the 
trainees may be considered. 

The Committee would like Government to 
consider the desirability of including a course in 
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Archives-Keeping in the curriculum of various 
Universities in India in consultation with the 
University Grants Commission. 

11. 2.29. The Committee suggest ihat refresher 
courses for the staff incharge of the record rooms 
of various Government offices and the archivists 
employed in the National Archives and State 
Archi yes should be arranged on a regular basis 
so as to enable these persons to preserve the re-
cords properly ~nd scientifically according to the 
latest techniques. 

14. 2.37. The Committee appreciate that the alloca-
tion of funds to the National Archives depends 
upon the availability of resources with the Gov-
ernment. The Committee are also aware of the 
difficult foreign exchange position in the country. 
They, however, feel concerned to note that many 
of the important items of work of the National 
Archives could not be taken up due to the pau-
city of funds at its disposal as indicated in para 
2.31. Tlie Committee suggest that adequate funds 
should be provided to the National Archives of 
India to enable it to discharge its basic functions. 

1i. 2.38. The Committee note the ex-pansion prog-
rammes of the National Archives for the Fourth 
Five Year Plan. They hope that it would be 
possible for the Planning Commission to allocate 
requisite funds for the purpose. 

11. 2.4:1. The Committee recommend that the Ar-
chives at Bhopal and Goa should be transferred 
to the Governments of Madhya Pradesh and 
Goa, Daman and Diu respectively at an parly 
date. They hope that after taking over the Re-
gional Offices at Bhopal and Goa, it will be possi-
ble for the Governments of Madhya Pradesh and 
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Goa, Daman and Diu to pay due attention to the 
preservation, conservation and maintenance of 
the archives at these two places. 

_17. 3.11. The performance of the National Archives 
in the matter of acquisition of non-current re-
cords of Government departments which is its 
primary function has been poor. It is surprising 
that so far it has acquired the records of only 
about 20 out of more than 500 Central Offices. 
The Committee note that even the acquisition of 
records of these 20 offices is far from complete 
and uptodate. They regret that even after the 
Committee on Archival Legislation (1960) focuss-
ed. attention on this problem and emphasised 
the need for immediate action in this regard, no-
thing concrete appears to have been done so far 
in the matter. According to Governments' own 
admission, there has been no large scale acquisi-
tion of official records in the National Archives 
during the last 20 years. That neither the con-
cerned Ministry nor the National Archives took 
any effective measures to improve the position 
in this regard is regrettable. The Committee 
need hardly point out that if the problem of ac-
quisition of Government records is not tackled 
speedily and in right earnest, it will become more 
and more difficult with the passage of time as 
the volume of records created by Governmental 
agencies is increasing tremendously year by year. 
Moreover the non-acquisition of records by Na-
tional Archives which have along since become 
due for retirement exposes these records to the 
risk of damage by insects and vagaries of tem-
perature and humidity in Government record 
rooms where adequate facilities for their scienti-
fic preservation may not be available. It also 
results in depriving the research scholars from 
uSing them for their research work. The Com-
mittee would therefore stress the imperative need 
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of taking effective measures for the acquisition 
of the Government records as early as possible. 
They would like the Government to draw up • 
phased progranune so as to ensure systematic 
acquisition of these records by the National Ar-
chives. In this connection, the Committee sug-
gest that the National Archives should acquire 
those records on a priority basis which have 
been thrown open to the public but have not 
been transferred to the National Archives so 
far. 

As regards paucity of space, the Committee 
have already recommended the construction of 
additional accommodation for the National Ar-
chives in paras 2.18 and 2.19 of the Report. 

The Committee recommend that till such 
time as the National Archives is in a position 
to acquire all the records of the Central Govern-
ment offices, it should be ensured by the Minis-
tries concerned that the permanent records in 
possession of the various offices are properly 
housed and well-preserved. The feasibility of 
creating record facilities in the Ministries con-
cerned for the interim upkeep and maintenance 
of the records may also be examined with a view 
to keep them in a sound state of preservation 
pending their retirement to the National Ar-
chives . 

The Committee are constrained to observe 
that no progress has been made so far in the 
programme of Record Management, Record Sur-
vey and Appraisal. They regret to note that even 
thougH the Government accepted the recom-
mendation made by the Committee on Archival 
Legislation (1960) in this regard, they have fail-
ed to take effective measures to implement the 
same. The small token unit which was set up 
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in 1962 for this work, has not been able to achi-
eve anything, as it has been busy with the apprai-
sal of records already in the custody of the Na-
tional Archives. It is unfortunate that neither 
the Government sanctioned the staff demanded 
by the National Archives for this purpose from 
time to time, nor the National Archives itself 
tried to find requisite staff for this work from 
out of their existing strength which was subse-
quently found to be under-utilised by the Staff 
Inspection Unit and out of which 54 posts were 
declared surplus. It appears that both the Min-
istry and the National Archives did not attach 
to this matter the importance that it d.eserved. 
Considering the voluminous records requlrmg 
appraisal which are estimated to be in the neigh-
bourhood of 240 linear miles, it is necessary that 
a phased programme for the completion of this 
work over a period of time should be prepared 
as early as possible and necessary staff deployed 
for the purpose. The Committee need hardly 
point out that appraisal of records in time is 
essential for proper record management as it 
·serves a twofold purpose--it helps in the weed-
ing of unwanted papers resulting in saving of 
space on the one hand, and in the proper preser-
vation of permanent valuable records on the 
other. The Committee urge that no further time 
should be lost in drawing up a phased program-
me for appraisal as suggested above and imple-
menting the same in right earnest. 

The Committee are glad that Government 
have accepted in principle the recommendations 
made by the Committee on Archival Legislation 
regarding private archives and historical manu-
scripts in private custody. They, however, feel 
that the steps so far taken in the matter of their 
salvage ~nd preservation are inadequate keeping 
in view their urgency and importance. This is 
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evident from the fact that a meagre amount of 
Rs. 5,000 was sanctioned for the purchase of pri-
vate archives during 1965-66 while no provision 
whatsoever was made during 1966-67 and 1967-68. 
The Committee apprehend that in case appro-
priate and timely measures are not taken to stop 
the dispersal and destruction of private papers 
of historical importance and to ensure their con-
tinued preservation, these may be dismembered 
or lost altogether with the result that the vacuum 
in our history caused by this loss will be difficult 
to fill. The Committee agree with the observa-
tions made by the Committee on Archival Legis-
lation that 'the safety of such collections lies pri-
marily in the realisation of their historical value 
by the owners, awareness of their existence by 
the users and public assistance for their main-
tenance and preservation'. They, therefore, com-
mend to the Government the suggestion that a 
climate of archive awareness be created in the 
country by means of publicity campaign through 
the All India Radio and other mass media. They 
would further suggest that a larger financial pro-
vision should be made for the purchase of private 
archives. In this connection the Committee 
would, however, like to emphasize that as far as 
as possible only such priv&te archives may be 
acquired as may throw light on imporiant phases 
of modern Indian history or as may help to fill 
in the gaps in the existing holdings of the Na-
tional Archives. 

The Committee consider that ,the progress 
made in the implementation of the National Re-
gister Programme is unsatisfactory. 

The efforts made so far are hardly commen-
surate with the magnitUde of the problem. In 
order to make ,the project a success, the first re-
quirement is that a careful study should be made 
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of the country's archival wealth in private pos-
session. Without the knowledge of the location, 
it is not possible to take any measures for their 
protection and preservation. They regret to note 
that the States are not evincing sufficient interest 
in the implementation of the Programme as is 

evident from the meagre expenditure incurred 
by some of them during the year 1966-67. The 
Committee urge that immediate corrective steps 
be taken to implement the National Register 
Programme speedily by giving more financial 
assistance to the States who should be prevailed 
upon to accelerate the tempo of survey work. 
They would also suggest that the Central Cell 
in the National Archives should be strengthened 
in the interest of better coordination and quick 
and efficient disposal of work. 

The Committee are of the view that the 
Regional Records Survey CommIttees can be 
very useful in locating and salvaging records and 
materials of historical value in private posses-
sion. They would be of great help in rousing and 
sustaining public interest and also for eliciting 
public co-operation, which is very essential for 
the success of the scheme. The Committee would 
therefore stress the need of orgamsing such Com-
mittees in those States where they have not been 
established so far. 

The Committee further consider that the slow 
progress in the compilation of the National Re-
gister as well as the salvaging of the private re-
cords indicates that the Regional Records Survey 
Committees are not functioning in an effective 
manner even where they have been established. 
The Committee would like the Government to 
streamline the working of the Regional Records 
Survey Committees, so as to make them an effec-
tive instrument in the implementation of prog-
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ramme of work entrusted to .them and provide-
them with adequate financial support. 

3.50. The Conunittee realise the impolt'tance of 

3.57 

acquisition of microfilm copies of records and 
docwnents of Indian interest available in foreign 
repositories and their utility to the research 
scholars. They commend the work done by the 
National Archives in this behalf inspite of the 
difficulty in the availability of forelgn exchange 
for this purpose. They are sarprised that no 
foreign exchange whatsoever was made available 
for microfilm copies during the last 3 years. In 
view of the difficult foreign exchange position of 
the country, the Com:nittee would suggest that 
efforts should be made to acquire microfilm copies 
of materials of Indian interest from abroad on 
a gift or on an exchange basis. Apart from the 
help of the Indian Missions, it may be worth-
while to explore the possibilities of getting assis-
tance from archival repositories as well as cul-
tural and historical societies abroad ill the matter. 
At the same time the Committee feel that it 
should be possible for Government to place some 
forei'gn exchange at the disposal of the National 
Archives for the purpose. 

The Committee consider that serious atten-
tion has not been paid by Government towards 
production of preservative and repair materials 
required by the National Archives indigenously. 
In view of the continuing difficulty of foreign 
exchange and the need to conserve it to the ful-
lest extent possible, Government should endea-
vour to explore all avenues ior the production 
of the repair materials in the country which are-
required not only by the National Archives but 
by other organisations as well. The Committee 
have no doubt that tissue paper and acetate foil 
which are at present being imported, can be pro-
duced indigenously which would meet the re-
quirements not only of the National Archives but 
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other similar organisations engaged in the pre-
servation of records. The Committee urge that 
concerted efforts should be made to purs'..le the 
matter regarding the production of tissue 
paper by the Paper Research Institute, Poona and 
the acetate foil by the factory in Mysore. At the 
same time Director General, Technical Develop-
ment should also be approached to explore other 
sources for the production of these materials. 

The Committee are glad to learn that the 
laboratory has been coordinating its activities 
with other institutions in the field and is sharing 
the results of its research with the concerned or-
ganisations. The Committee _leed hardly empha-
sise that such cooperation and coordination 
should not only be maintained hut should be 
strengthened and placed on a proper footing . 

The Committee note that the Laboratory is 
not equipped properly for conducting research. 
They consider that a well-equipped and well-
staffed Laboratory is an important adjunct for 
an Organisation engaged in the preservation of 
records. The Committee urge that the require-
ments of the Laboratory may be assessed objec-
tively and necessary steps I taken to remove the 
present deficiencies. 

The Committee are glad that following the 
liberalisation of rules governing access to records 
since Independence there has been a considera-
ble increase in the number of scholars visiting 
the National Archives for consuiting the original 
sources available there. They also note that en-
quiries from scholars and institutions are also 
showing a steady increase, which is an index of 
greater awareness of the records and their value. 

The Committee are concerned to note that 
there is considerable variation in the rules gov-
erning admittance to the Archive among the 
several Ministries. They feel that the rules gov-

- ---.------------------------------
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eining access to records should be uniform in all 
the Ministries. The Committee recommend that 
the Ministry of Education should make e1fort. 
to liberalise rules in consultation with the various 
record creating agencies and· evolve an integrated 

. policy in' this behalf: 

The Committee also' .~gg~t that periodical 
circulars and press noteslJhould be issued by the 
Na'tional Archives about the fresh acquisitions 
and related matters so that interested persons 
and instiutions ~ould take a<;lvantage therefrom. 

The Committee cannot over-emphasise the 
importance of security and safe custody of old 
records, which depict India's cutlural and histori-
cal heritage and are so essential for the posterity. 
Any loss of theSe records will be a national loss. 
The Committee would, therefore, like the Gov-
ernment to ensure that the securIty and fire-fight-
ing arrangements at the National Archives are 
quite upto the mark. 

The Committee are aware. of the paucity of 
accommodation with the. National Archives. With 
the increase in the number <If research scholars 
using the National Archives, the problem has 
naturally worsened. The Committee hope that 
adequate research room facilitie~ will be provid-
ed in the proposed Annexe of the National ''Ar-
chives. The C<lmmittee also expect the National 
Archives to ensure that the micro-film readers are 
in good working condition and are sufftcient in 
number to meet the demands of the research 
scholars. 

5.12. The Committee are concernetl to note that so far 
check-lists, summary inventories and systematic in-
ventories have been ,prepat'ed only in respect of 
58 per cent of the records' in' the custody of the 
National Archives. Thev are surprised to learn that 
it will will take as many as 75 years to complete the 
work in respect of the remaining records with the 

---- .---- ------ ----
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present staff. All this is indicative of the casual 
manner in which this important work is being hand-
led by the National Archives. The Committee also 
regret to note that even where the lists have been 
prepared, it has not been possi.ble to publish them 
due to printing difficulties. The Committee feel 
that high priority should have been given to the pre-

. paration of lists, etc. from the very beginning es-
pecially because they serve two useful functions-
firstly they are of the immense use to the research 
scholars and secondly they enable the National Ar-
chives to exercise effective control over records and 
detect the missing records. The Committee need 
hardly point out that if immediate steps are not 
taken to complete this work speedily, it may later 
become a gigantic task as voluminous records are 
being created every day. It is a pity that the Direc-
tor of National Archives was not able to carry con-
vicition with the Staff Inspection Unit about his re-
quirement of additional staff for this and for other 
projects. The Committee cannot too strongly stress 
upon the Government the need to look into the task 
of preparation of lists, etc. by the National Archives, 
and to devise suitable measures to ensure that the 
backlog of arrears in this regard is cleared within a 
specified period. They would like that this job is 
accorded a high priority. 

The Coumrlttee are unhappy at the slow progress 
made in the preparation of the ''Comprehensive 
Guide to all Public Records upto 1947" for which a 
decision was taken in 1958. Very little work ap-
pears to have been done in this regard after the pub-
lication of Part I (Introductory) in 1959. This is 
yet another example where the National Archives 
has not planned its work properly. The . Committee 
are not convinced that the completion Of Part II 
& ill columes would take 10 years or 5 years if addi-
tional· staff was provided for this work. The stock 
plae of shortage of staff is untenable in the faee 
of the findings of the Staff Inspection Unit as regards 
the xnan-power of the De~rtment. The Committee 
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would like the Government to examine this matter 
and ensure that the remaining volumes i.e. Part II 
and III are completed as early as possible. 

5.20 The Committee are glad that the micro-film unit 
of the National Archives is meeting the demands of 
documentary transcripts from the scholars and other 
institutions and is thus rendering a useful service. 
They, however, note that the micro-film unit is 
facing difficulties in getting adequate supply of 
raw-film owing to difficult foreign exchange posi-
tion of the country. The Committee feel that it 

" should be possible for the Hindustan Photo Films 
Limited to undertake the manufacture of raw micro-
films. They, therefore, suggest that the question of 
their production at the Hindustim Photo Films 
Umited may be taken up bY-the Ministry of Educa-
tion in right earnest with the Ministry of Industrial 
Development and Company Affairs 

~ 5.28. The Committee note that thE;" National JI..rchives 

31 5.40 

of India is engaged in the publication of 'Selections 
from the Educational Records- of the Government of 
India.' Judging from details of the volumes to be 
published, it is evident that this work is outside the 
purview of the normal activities of National Ar-
chives. The Committee do not feel convinced by 
reasons put forward by the Ministry of Education 
for not withdrawing this work from the National 
Archives of India as recommended by the Commit-
tee on Archival Legislation (1960). The Commit-
tee feel that the National Archives of India, whose 
working even in its own sphere of activities leaves 
much to be desired, should not be burdened with any 
extraneous work. They would like the Government to 
reconsider whether it will not be in the interest of 

National Archives to withdraw this work from :it 
and entrust the same to some other appropriate 
agency of the Government of India. 

The Committee are concerned to note that the 
Library of the National Archives of India has not 
been functioning properly for the last so many 
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years. They are distressed to learn that out of 
1,90,000 books available with the Library, it has been 
possible so far to prepare lists of one lakh books 
only. The Committee need hardly point out that in 
the absence of u~to-date lists of books, it is not possi-
ble to detect whether any books are missing or not 
as the books cannot be physically verified. In the 
circumstances, the Committee cannot but deprecate 
the inaction on the part of the government for not 
taking any steps to streamline the working of the 
Library even when 'Audit' stressed eight years back 
that the -books must be physically verified. The 
Committee need hardly stress that the Library 
must be maintained properly if at all it is necessary 
for the National Archives to have such a huge Libra-
ry. They would, therefore, like the Government to 
take immediate steps to assess the needs of the 
Library for staff and eqUipment on a realistic basis 
so that all the books in the possession of the Library 
are properly listed and accessioned. They would 
also stress the desirability of physically verifying 
the books at least once in every five years. 

The Committee are not satisfied with the present 
system of evaluation of the working of the National 
Archives. They would like the Government to con-
sider the feasibility of inviting two or three Mem-
bers of the Indian Historical Records Commission, 
resident at Delhi, atleast once a year, to go into the 
working of the National Archives and submit their 
report to Government suggesting ways and means 
of improving it, so as to ensure that the results are 
commensurate with the expenditure involved. 

------ ----- ----



APPENDIX VHI 

(Vide Introduction) 

Analysis of recommendations/conclusions contained in the Report 

A. Recommendations for improving the Organisation and 
working: 

Serial Nos. I, 2, 3, 4, '5, 6, 7, 8, 9, 10, II, 12, 13, 14, 15, 16, 
17, 18, 19, 20,·21, 22, 23, 24, 25, 26, 27, 28, 29, 
30, 31, '32, 33, 34, 35, 36 and 37· 

B. Recommendations for effect"og economy: 

Serial Nos. 5, 8, 9, 10, 16, 24 and 34· 

n. ANALYSIS OF 11U! RECOMMENDATIONS DIRECTED TOWARDS ECONOMY 

Sl. 
No. 

I 

1 

2 

3 

S. No. as per 
Summatyof .. 
Recommenda-
tions (Appen-
dixVn) 

2 

5 

8 

9 

Particulars 

3 

Only one meeting of the National Committee of 
Archivists just before the meeting of the Indian 
Historical Records Commission is sufficient a,nd 
that there is no need to have two meetings of this 
Committee in a yea,r. 

The existing Staff of the National Archives should 
be gainfully utilised and nonns of work fixed for 
them. 

The construction of the AnneJ;e should be started 
IUld completed without further loss of time as its 
cost has already increased from about Rs. 45 lakhs 
in 1958 to Rs. 70Iakhs now. -_._ ...... _ ..• _--_._--------

III 
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.-_ ... _--------------------------_ .. 
I 

4 

s 

6 

7 

2 

10 

16 

34 

1 

The splitting of the activities of the National Archi-
ves at twO places, so far di stant from one another, 
would be uneconomical. 

Archives at Bhopal and Goa sho,Uld be transferred 
to the Governments of Madhya pradesh and Goa, 
Daman and Dill. 

Endeavour should be made to exPlore all avenues 
for the production of the repair material in the 
country in view of the imperative need to conserve 
foreign exchange. 

The question of the production of micro-film, 
which is being imported at present, should be 
taken up with the Hindustan Photo Films, 
Limited. 

GMGIPND-LS I 3011 (Aii) LS-7-3-69-II39 



51. Name of Agent Ager'.cy 51. Name of Agent ~ No. No. No. 
--_ .. _--

DELHI 33· Oxford Book & Stationery 68 

24.- Jain Book Agency, Con-
naught Place, New Delhi. 

II 
Company, Scindia House. 
Connaught Place, New 
Delhi-I. 

2,. Sat Nanin & Sons, 3141, 3 34· People's Publishing House, 
Mohd. Ali Bazar, Marl Rani Jbanai Road, New 
Gate, DelbL Delhi. 

26. Atma Ram & Sons, Kash- 9 3'· The United Book Agency, 88 
mere Gate, Delhi-6. 48, Amrit Kaut Market, 

Pahar Glnj, New Delhi. 
27. J. M. Jaina & Brothers, II 

Mori Gate, Delhi. 36. Hind Book House, 82, 9~ 
Janpath, New Delhi. 

28. The Central News Agency. r, 
BookweD.' 4, Smt Naraa~ 96 23/90, Connaught Place, 37. 

New Delhi. tari Colony, KiIJgSW117 
Camp, Delhi-9. 

29. The English Book Store, 20 MANIPUR 7-L, Connaught CircuI, 
New Delhi. - 38• Shri N. Chaoba S:t' n 

News~t,Ram1alpa 
10. Lakshmi Book Store, 42, 23 High chool Annere. 

Municipal Market, Janpatla, ImphaL 
New Delhi. 

AGENTS IN FOREIGN 
)1. Babree Brothers, 188 Lei- 27 COUNTRIES 

patrai Market, Delhi-6. 39· The Secretary, Establish- '9 
Jayana Book Depot, Chap-

ment Department, The 
)2. 66 High Commission of India 

parvrala Kuan, Karol Bagh, India House,Aldwycb. New Delhi. . LONDON W.C.-2~ 
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